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GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT.

PROOEEDINGSE OF THE COUNOIL OF THE GOVERNOR GENERAL OF INDIA, ABSEM-
BLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS UNDER THE
PROVIBIONS OF THE INDIAN COUNOILS ACTS, 1861 TO 1009 (34 & 25
VICOT, o. 87, 55 & 568 VIOT, o. 14, AND @ EDW. VII, c. 4).

The Council met at Government House, Caloutta, on Tuesday, the 7th March
1911.

PRESENT:
The Hon’ble MR. J. L. JBENKINS, 0.8.1,, Vice-prusident, presiding,
and 65 Members, of whom 50 were Additional Members.

QUESTIONS AND ANSWERS,

The Hon’ble Maharajadhiraja Bahadur of Burdwan asked :—

*Is the Government aware that the tomb of the Moghul Empress Nur
Jehan, near the S8hahadara, Lahore, is in a very dilapidated and negleoted
condition, and is it a fact that the Punjab Government has approached the
Government of India regarding its restoration ? If so, Lave any steps been
taken towards the restoration of the tomb, and if not, will the Government be
Pleased to say if it intends to take up the work of restoration of this mausoleum

of a great Moghul Empress at an early date "

The Hon’ble Mr, Butler replied :—

“ The Government of Indisa are aware that the tomb of the Moghul
Empress Nur Jehan is dilapidated. It was in that condition before the Punjab
was ocoupied by the British. The tombiskept up and periodically ired by
the Public Works Department. No regarding its restoration has been
made by the Punjab Giovernment to the Government of India, who are, there-
fore, not in a position to say whether they will undertake the work of restora-
tion. It is understood that an estimnte has been framed by the L.ocal Govern-
ment and that this estimate will be examined by an officer of the Archeeological

Department.”

The Hon’ble Maharajadhiraja Bahadur of Burdwan asked :—

¢ Has the attention of the Govornment been drawn to an arlicle entitled
* Bivaji and bis Tomb ’ in the Indian Nation, dated the 6th February 1911 ?

“ Do the Government propose to consider the desirability of making a

suitable grant towards preserving in a befitting manner the tomb of the great
thmmﬂ;iyn hero Maharaja Chhattrapati Bivaji?” &
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278 QUESTIONS AND ANSTFERS.
(2. Butler ; Maharajadhiraja Bakadur of Lurdan; [Tt Marcr 1911.]

Sir T 1. Wynne ;  Tis Excellency the Comman-
der-in-Chief ; Ir. Suchehidananda Sinhe.)

The Hon’ble Mr. Butler replied :— .

“The Government of Bombay intend to take the neeessary steps under
the Ancient Monwmnents Preservation Act to preserve the tomb.”

The Hon’ble Maharajadhiraja Bahadur of Burdwan asked :—

“Will the Governinent be pleased to place on the table a statement
showing the number of scholarships for Muhammadans only in each University
in each Province in India ?”

The Hon'ble Mr. Butler replied : —

“There are no University scholarships for Muhammadans only. In
Madras two free Government schiolarships are reserved for Muhammadans at
the Medical Collezo; in Bengal 16 scholarships in arts colleges are reserved for
Mubammadans ; in Eastern Bengal and Assam 39; in the Punjab 14; and
in the North-West Trontier Province 2. There arc also some scholarships in
different colleges endowed by Muhainmadans for Muhamnmadans.

The Hon’ble Maharajadhiraja Bahadur of Burdwan asked :—

‘“ Has the attention of the Governminent been drawn to the roports in the
newspaper (the Bengali of 12th January 1911) of the alleged incident of Mr.
Hussan Imam, a member of the Behar Bar, being subjocted to an insult by a
Railway guard at Baukipore?

 Are the reports correct, and, if so, what action does Government propose
to take in the matter ? ”

The Hon’ble Sir T. R. Wynne replied :—

“The Agent of the East Indian Railway has dealt porsonally with the
matter, and steps have been taken whioh will provent a recurrence of such an
incident. ” i

The Hon’ble Maharajadhiraja Bahadur of Burdwan agked :—

“ Has the attention of the Government heen drawn to the reports in the
newspaper (the Amrita Bazar Patrika of 7th February 1911) of the alleged
incident of the Ilon’ble Mir Allahbaksh Khan, a Muhammadan Member of the
Inperial Legislative Council, being insulted by a military officer while enter-
ing a first class compartment at the Oantonment Railway Station, Karachi ?

“ Are the reports correot, and, if so, what action does the Government
propose to take in the matter P

His Excellency the Commander-in-Chief replied :— _
. “The reply to the first part of the question, so far as it relates to the

Hon'ble Mir Xﬂahba.ksh Khan, is in the affirmative.

“The report that the Hon'ble gentleman was insulted is correct. _

“On the matter heing brought to my notice by the local military authori-
ties, I at once gave orders for the suitable punishment of the offender. 1
have also taken steps whioh will, it is hoped, prevent a recurrence of incidents
of this nature.

“The Government of India consider that the measures taken by me are
adequate, and do not propose to take any further action in the matter. "

The Hon'ble Mr. Sachchidananda Sinha asked : —

“ Will the Government be pleased to state when, where, for how long, and
in what capacities did the presént Judicial Commissioner of the North-West
¥rontier Province (Mr. A. L. P. Tucker, C.I.LE.) and the present Divisional
and Sessions Judge of the Peshawar Division (Colonel Pritvhard) serve as
Judicial Officers in civil and criminal administrations before they were
appointed to their presont offices respectively ¢
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[7rE Marcu 1011.] (8ir Henry Aedlalion ; Mr. Sachchidunanda Sinka ;
Ar. Butler.)

The Hon'ble 8ir Henry McMahon replied :—

“ Mr. A. L. P. Tucker is a member of the Madras Oivil Sorvioe of 28 years,
standing. Apart from considerable magisterial experience, he uxamiaeg tho
powers of a Distriot and Scssions Judge—

(1) from April 1890 to August 1891 and from November 1891 to April
1892 while holding the appointment of First Assistant to the
Agent to the Governor General in Contral India ;

(2) from October 1803 to April 1895 while holding the appointment
of First Assistant to the Resident at Hyderabad ; and

(3) from August 1899 to April 1801 and from February 1£02 to July
1903 he held the appointment of Civil and Sessions Judge,
Ajmer-Merwara.

* Lieutenant-Colonel C. H. Pritohard, Divisional and Sessions Judge,
Peshawar, held the appointment of Bubordinate Judge, Ajmer, from July 1891
to November 1892 and from April 1807 to March 1899, and from Decembor
1906 to March 1909 he held the appointmont of Oivil and Sessions Judgs,
Ajmer-Merwara.”

The Hon’ble Mr. Sachchidananda Sinha asked : —

. (S:) Has the attention of the Government boen drawn to a letter headed
‘The Coming Census: A query' in the Leader of the 27th January last,
pointing out that in the United Provinces the rules framed lay down that
enumerators should be careful not to enumerate Jains, Sikhs and Aryas as
Hindus, even though they may declare themselves to bo Hindus.

. “(d) Is the statement of the Leades’s correspondent correot ? If so, do
the Government propose to issue orders that all persons throughout India
should be enumerated as members of the community to whioh they may
declare themselves to belong P’

The Hon'ble Mr. Butler replied :—
“The standard instructions issued by the Census Commissioner for India
are as follows :—

‘ The answer which each person gives about his religion must be ac-
cepted and entered in column 4, but care must be taken not to
enter Jains and 8ikhs as Hindus, Ifa man says that he is
a Jain or a Sikh, he should be entered as such, even though he
also says that he is a Hindu. Bome Jains consider that they are
Hindus and others do not ; but what it is desired to ascertain at
the Census is the total number of Jains, and this cannot be done
if some of them are entered under the general head ‘ Hindu.'
Bimilarly, Brahmos and Aryas should be recorded as such.’

“ At the present, asat all previous Censuses, there will be a separate roturn
for Jains and Bikhs, In order to obtain full information, it is.neccssary to
enter as Jains and Bikhs all persons who say that they belong to these denoini-
nations, even if they also sny that they aro Hindus, If any person says that
he is not a Jain or a 8ikh but a Hindu, be will be ontered as a Hindu without
any question.

*The local Census authorities in the United Provinces have been requested
to make this clear.

“It is open to any one who considers that Jains and Sikhs should be olassed
as Hindus to add their number to that of Hindus as given in the Census Tables.

* Persons returned as Aryans and Brahmos will, as in 1801, be classed in
the final tables nnder the main head * Hindu." ” .
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980 © QUESTIONS AND ANSWERS; PAPER CURRENCY;
TARIFT.)

[Pandit Madan Mokan Malaviya; Mr. Jenkins; Mr. [7TH March 19i1.]
Butler; Sir Guy Fleetwood Wilson; Mr.
Mazharul Haque.)

The Hon’ble Pandit Madan Mohan Malaviya asked :—

« 'Will the Government be pleased to say whether any action, and what,
has been taken on the despatch of the Becretary of State for India on the
encouragement of an independent medical profession in India by the throwing
o?m to medical practitioners other than members of the Indian Medical Service
of some of the civil posts now held exclusively by the latter ?”

The Hon'ble Mr. Jenkins replied :—

“The question of the steps to be taken to encomaze the dovelopment of
an independent medical profession in India was referred to the Local Govern-
ments in February 1909. The Government of India, after considering the
replies received to this reference, addressod the Secretary of State on the
subject in November last. They are now awaiting His Lordship’s reply to
their despatch.”

The Hon’ble Pandit Madan Mohau Malaviya asked:—

“ Will the Government be pleased to say if it is intended to publish for
general information a statemept of the conchusions and recommendations of the
recent Educational Conference at Allahabad, on the several subjects which
were considered by it ¢’

The Hon’ble Mr. Butler replied :—

“ The Conference was of an informal character at which formal resolutions
were not passed. In view of the interest taken in its proceedings notes of the
discussion will shortly be published.”

INDIAN PAPER ?UB.RBN;OY (AMENDMENT) BILL.

The Hon’ble 81z {3uy FreeTwood WiLsoN introduced a Bill o amend
the Indian Paper Currenocy Act, 1910.

INDIAN TARIFF (AMENDMENT) BILL.

The Hon'ble Bir :: Guy FLEETWO0D WiLsoN moved that the Bill
further to amend the Indian Tariff Act, 1894, be taken into consideration.

The motion was pui and agreed to.

The” Hon’ble Bir GUY FrLBurwoop WiLsoN also moved that the Bill
be passed. ;

The Hon’ble Me. MazearUL HaqQue: “I have given notice of a resolu-
tion which I intended to mave during the first atage of the disoussion on the
Finnnoial Statement. It deals with the reduoction of duty on tobacco as pro-
posed by my Hon’ble friend the Finance Member and proposes a corre-
sll)onding rewmission in the enhanced duty on petroleam. By the introduction
of the present Bill atithis stage and beforo the discussion of the Financial
Statement my,Hon'ble friend bas taken the wind out of my sails, and I am

¢ compelled to speak now and say what I had to say on my resolution. This
~ is the only course left to me and 1 proceed to avail myself of it.

. a cursory perusal of this'year's Findncial Statement wi

.*“ Last year, whon my Hon'ble friend imposed fresh burdens upon the
people of India in’ the shape of new taxation, he had pleaded for the necessi
of such a serious stap, on the ground that he wanted money to make both e
meet in tho next year's Budget. The non-official Members of this Council
protested that there was no necessity. for impesing fresh taxes, that the estimates
under the differont heads of revenue were unduly over-cautious, and that by
practising judicious economy the two ends could be easily made to meet. Even

ﬁ prove that the non-
official Members wore quite right and that my Hon'ble friend was ‘entirely
in the wrong, The whole of this revenue from new duties has contributed
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towards the swelling of an already bloated Budget, and new burdens have baen
laid upon a poor people simply boecause my friend was too nervous in his
calculations. -

“ In spite of these general protests, when we entored into the details of the
new taxes we supported the Hon'ble tho Finance Momber with one voice in
his proposals to levy heavy duties on liquor and tobacco. Hore the entire volumo
of Indian public opinion was with him. The poople of this country have ever
considered drinking and smoking as luxurios of doubtful utility and they would
Eise no objection to whatever dutios the Governmont chose to impose upon

om.

“ But when it came to the enhancoment of duty on petroleum there was a
strong and almost unanimous opposition to it, on the ground that it was one of
the necessarios of lifo and that the burden would full upon the poorer classes,
whose already overburdened shoulders were the least able to bear it.

“ The Hon'ble Mr. Carlyle and the Hon’hle Mr. Gates from Burma ex-
pressed their surprise that the Indian Members of the Council cousidered
petroleum as a neceseary of life. I would request them to study the figures of
the consumption of petroleum during the last three years and compare them
with—say, tobacco. They will find that the import of petroleum in
1908-19009 was 126, in 1909-1910, 180, and in 1910-1911, 128 millions
of gallons. These figures aro for eleven months of each of these
three years, and I am indebted for them to the kindness and ocourtesy
of my friend tho Hon'ble Mr. Meston, who is ever ready to help us with any
information that we may require. These figures prove that in spite of the
enhancement of the duty by 50 por cont. the consumption of petroloum is not
much lower than it was in previous years. On the other hand, take the duty on
tobacoo, & pure luxur{:f life, and we find that the consumption has gone down
from 664 and 78} lakhs of lbs. in 1908-09 and 1809-10 to about 15 lakhs of
1bs. in 1910«11. Buch a great fall could not be oxpected in any of the noces-
saries of life. ' I am not unmindful of the fact that the duty lovied on tobacco-
was much higher than that on petroleum, but still the figures show a remark-
able corroboration of the Indian opinion in this Council that petroleum is
really a necessary of Indian life. And thisis why I have ventured to oppose
the reduction of duty on tobacco aud propose a corresponding remission on
petroleum. The ostensible reason for this reduction of duty on tobacco as given
in the Btatement of Objects and Reasons is that the new duties ‘ have not realised
the revenue which was expected from them and it is considered probable that a
somewhat lower range o}j duties would be more productive.’ My Hon’ble
friend Bir Guy Fleetwood Wilson has given his wholo case awny 013 using the
two words ‘ considored probable.’ The lukewarmnecss of this declaration can
only mean that there is somothing behind of which the poople of India are
not aware. Afany conjecturcs arc being hazarded, and the strongest and perhaps
the most probable of these is that history is repeating itself and that
" the revenues of the country ave being sacrificed, as in yore, to some power-
ful interests in Great Britain and elscwhere. We are aware that a very
strong and vigorous agitation was carricd on immediately after the pnlal.rlﬁ of
these taxes on behalf of the tobacco trade in Enﬁland and even a countervailing
duty was proposed on the indigenous tobacco. This latter pro was found

be impracticable and even impolitic, and 3o the next best thing to do was
to pacify the agitators by reducing the duty already imposed. Of course these
are mere conjecturcs and have no mors value than merc conjectures can
have. I for myself hope and trust that they aro entirely wrong. Nothing
can be worse for the good relations between the Government and the people of
the country than that the impression should go forth that the revenues of the
country are being sacrificed not in the interest of tho ple, but in the
interest and at the dictation of a cortain comhination abroad. The impression
that & mandate has come and that the Government of India cannot resist it is
most mischievous for the Government of the country.

“It may be urged that the consumption of tobacco has gone down {o a
figure that was never expected or contemplated and that it has killed the trade,
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[Mr. Mazharul Hague ; Mr. Gokhkale] [7Tra Marvcm 1911.]

Well, it is permissible to hold different oliinimls upon these poiuts, but what of
the pronouncement made by ny Hon'ble friend as the responsible Minister
of the Orown when in his speech last year he said: ¢ They (tolmcco-dutie:s{
may diminizh import for a timo, but incidentally thoy check the rapic
growth of the cigarette habit which is not without its dangers to the rising
gonerations of Indin.’

“1In tho faco of this pronouncement it cannot be said that the Govern-
ment did not oxpect a large docrease in the consumnption of the weed which
is described by its votaries as fragrant, No doubt the budgetted estimate
was muech larger than the actunl figures, but this again was a miscaleula-
tionon the part of tho Yinance Departmont. Perhaps tho trade itsclf
has actively helped in keeping the consumplion to the lowest possible
limit in the hope that by such a manwuvre they will be able to
press for a reduction in tho duties. The fact is that prior to last yoar's
taxation tobacco used to be imported into the country practically free, the
highest rovenue realizod from this source never exceeding four lakhs of rupees.

‘This ycar my Ilon’ble friend has mado tho trade pay 29 lakbs, and this thoy

naturally do not like. If they arc left to themselves it will be eventually found
that this artificial restriction will disappear, the trade will recover, and m
Hon’ble friend will realize; his expected revenues and be happy. But this is
not to be, and we have alurking suspicion that the present Bill is a mecasure
of reliof to the tobacco combineand not the people of the country. Again, my
Hon’blo friend seoms to have forgotten his own enunciation of the principle
that the growlh of the pernicious habit of -cigarctte smoking among the
rising generation of India should be checked. In tho present legislation that
noble solicitude for the welfare of the youthsof the country appears to have
been shelved. This was hardly expected from one so well known for his
generous sympathies for the people of this country.

“If any reljcf is to be given, it should be given to the poorer classes, and
this can be done by a reduction of the duty on petroloum, instead of tobacco.
Petroleum is now used. by-every, one gho can afford to have a light and is

ually replacing the old ckirag and vegetable oil. Buch relief will be

iled with gratitude by the whole country.

“It is a sound principle of government that it is better to legislate with
than against the people. In Indin the people have no direct voice in
taxation, and therefore it is highly incumbent upon the Government to know
the exact drift and strength of . publio opinion on any particular tax which
they intend to impose. A failure to do this might result in unforcseen difficul-
ties and even trouble. Here is a case where the Government are reducing a

pular tax and leaving the unpopular one alone. It may be sound finance,
E?lt it is certainly not sound politics. '

** With these observations I beg to move that the Bill before this Council
be taken into consideration this day six months.”

The Hon’ble MR. GOXHALE : “ Mr, Vice-President, I desire to join in the
protest which my Hon’ble friend Mr. Haque bas entered against the course -
adopted by Government in ﬁroposing this reduction of tobacco-duties. But
before doing so, I would like to offer, if the Hon'ble the Finance Minister
will let me, my warm congratulations to him on the most interesting and
luminous Financial Statement that he has presented to this Council. I think
students of Indian finance will readily recognisc that in its exposition of
finanoial principles the Btatement is one of the most striking that has ever .
beon laid before this Couneil, and so far as the far-reaching character of some '
of its announcements goes it will probably take rank with those few which
have now become of historic importance in this ocountry. The Hon'ble
Member has been half-way through his fenure of office as Finance Minister,
and his last two Budgsfgs had to be framed amidst great difficulties and were -
adversity Budgets. e all therefore rejoice that this time he has had to
frame his Budget under more favourable circumstances, and we do so as much
on his own account as in the interests of the public generally.
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“While, therefore, iny feoling for this Budget is one of genuine satisfac-
tion, I must say that I do not regard all tho budygctary dispositions that tho
Hon'blo Member has made with entive satisfaction; and I believe the
Hon’ble Member himself does not expeet any Member to do so. One of
the least satisfactory features of this Budget is this roduction of the tolacco-
dutios by about one-third. Tast year, if I romenber aright, the Hon'ble
Momber took great credit to himself for his disinterestodness, because he was
taxing tobacco though he was a smoker himsclf. This year, my {friend
Mr. Haquo has gone one better, because, though he loves tho cigar very well, he
stands up to resist its being cheapencd, and he does not even elnim cradijt for
disinterestedness. Well, I cannot Iay any ¢lnim to suclh disinterestednéss as
theirs in this matter, heeause T am no smokor ; but my interest in the question
is that of the goneral public, who, I think, aro more intorested in cheaper petro-
leum than in cheaper tobacco. Sir, the ITon’ble Mr. Hagquo has given
expression to a suspicion which is widely entertained that the Government of
India are not in this bwsiness a willing party. T do not know whother this
suspicion is well founded : the Financo Minister will, I hope, toll us about that
when he rises to reply. But one has only to compare tho emphatic mannor in
which he insisted on raising those tobaoco-duties last yoar and the almost
apologetic manner in which ho has expressod himsolf in roeducing them—and the
contrast between the two is most striking—to realise that tho heart of the Finance
Departmont is not in this measure of relief. Thoe Finance Department always
loves to dwell with some degree of satisfaction on any rolief in taxation which
it is able to give to tho public. In this case, howover, the matter is barely
mentioned and then sought to bo stowed out of sight as if the Finance Minister
would rather that the peoplo did not notice what he has done. Bir, last year,
when the Hon'ble Member enhanced these tobacco-duties, he expressed himself
as follows :—

‘The present taxation—5 per cent. ad valorem on manufactured and nothing at all on
unmanufactured tobacco—is ludicronsly inadequate. In 1907-08 over & million pounds of
tobacco were imported into India, and all that it paid to Government was £:25,000; in
England it would bave paid 40 times ae much. Whnt we now propose is a set of rutes
which, in the case of cigarcttes, is represented by Ra. 2 & 1b. They may diminish importe
for a time, but incidentally they may check the rapid growth of the cigarette habit, which
is not without its danger to the rising generation in India.’

“It will be seen that a reduction in the imports was clearly foreseen by
the Hon'ble Member, and the diminished iwports, therefore, do not lend
much support to the course that he has adopted this year. In now reducing
these duties, however, this is what the Hon'ble Member says : —

‘In discussing the yield of the new taxes which were imposed last year, I mentioned
that we had been disappointed in our estimate for tobacco. The sudden rise in duties dis-
located the import trade for a time, though it is possible that business would graduslly
have adapted itself to the new conditions. But we are informod that the rates which we
selected have hit severely those particular forms of the tobacoo industry in India which
depend on an admixture of the foreign with the indigenous leaf. We are also doubtful
whether our experiment has given us rates which aro likely to combino the maximum of
revenue with the minimum of hardship. It has boon decided, thereforv, to propose a reduction
in the duties of sbout one-third sll round, and a Bill to give effect to this change will be
introduced today. On the wumﬁrion that it will become law, I have raised the yield of
our tobacco-duties by about b lakhs in the Budget.’ .

“The last sentence, 8ir, is really M?uite the most interesting in its own way.
As I have already said, the Hon’hle Member had clearly foreseen the reduction
in the imports: therefore that could mot have cowe upon himn as a surprise.
He says, however, that by reducing these duties now it would be possible to
raise a higher revenue. I havo looked into the figures that have been supplied
by the Hon'ble Mr. Meston to Mr. Ha que, and from these figures I find that
the yield of the tobacco-duties this year is about 80 lakhs. Five lakhs more
means 85 lakhs for next year. For the reduced dutics to produce this sum,
the consumption must incrense by about 75 per cent. A small calculation will
make that clear. The Hon'lle Member must, thereforo, ex that by reduc-
1ng these duties by one-third he will push up the imports by 76 per cont. Now
in the fisrt place he has got to explain what has become of his solic'tude for
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the welfare of the youth of this country, as my Hon’ble friend Myr. Haque has
called upon him to do; secondly, I would like to know what arc the grounds
on whicL lie bases this expectation, namely, that if he reduces these duties by
one-third, the imports will risc by about 75 per cent. It realiy looks, Sir, as
though there was something moro belund, and it is very unfortunate that
there should be room for such a suspicion as that. As I have alveady obsorved,
1 hope the Hon’ble Member will disabuse our minds of this suspicion, and if he
does this no one will be better pleased than myself. But if there has really
been pressure from England in this matter and the Government of India are
a mere unwilling party to the reduction, I deem it my duty to protest strongly
agniust such pressure from England. Tn matters involving large policies the
decision must, of course, be with the Imperial Government in England ; but in
these smaller matters I think that the Government of India ought to he left
free. Siy, in another part of his Budget Statement, the Ion’ble Member
insists on the fact that in view of the threatened extinetion of the opium-
revenue, the Government cannot afford to rclinquish any part of the revenuo
they enjoy at present. After that emphatic statoment, it is rather curious that
these lobacco-duties should have been selected for reduction this year. If the
THon’ble Member was in a position to afford relicf to anybody, there is no
doubt that the consumcrs:oF- petroleum were entitled to that relief first. I find
from the figures about the consumption of petroleum that the imports of
foreign petroloum show a considerable diminution. Now jpetroleum is, as every
body knows, a necessary of life and not an article of luxury, and when the
imports of petroleun go down, it means that the poorer people have un-
doubtedly suffered some inconvenience. If there is less tobacco smoked in the
country, I do not suppose anyone is any the worse for that; if people smoke
inferior "cigars and cigarcttes, that is n matter that concerns them alone.
The foreizn manufacturers ere no doubt affected, but we are not concerned with
them. But when the imports of petroleum are reduced, that is a serious con-
sideration for the Finance g{inister, because that means that the mass of the
people are being subjected to a great deal of unnecessary hardship. I find, Bir,

that the quantity of ‘petroleum consamed during the year :previons to the °

enhanced duty :was about 186 ‘millions of gallons, while that for the current .
year shows a reduction of about 8 million gallons—the figure for this yecar is
128 million :gallons. - Ooming to an analysis of the figures, we find that while
foreign petroleum has fallen from 62 to 50 million gallons, Burma :oil, which

ys no duty, has risen only from 74 to 78 million gallons. When these
gfnies were raised last year, it was _exp];scte(l by some tbat the result of it would
be to push up the consumption of Burma oil which };mys no duty, Butasa
matter of fact the rise in the consumption of Burma oil has been only about 4
million gallons at against a fall of 12 million gallons in the foreign petroleum.
When these duties were under discussion in this Council some of us urged that
one result of the enhancement of the duties would be to enable the owners of
Burma oil to push up prices. I understand from the Hon'ble Mr. Gates
that prices had really already been pushed up about a month - before .the duties
were raised by an agreement between the Burma Company and foreign
companies, And .when the duty was raised and a difference - created in favour
of Bll):rma petroleum, the Burma Petroleum Company was not slow to take
the fullest advantage of the situation to earn ex Eroﬂts. The enhanced
petroleum-duties, therefore, ought, in my opinion, to be reduced asscon as

ssible. In any case, if any relief can be granted, if the Hon’ble the

inance Minister can spare any money, that cm%ht to be devoted to a reduc-
tion of the petroleum-duties in prefercnce to the tobacco-duties.”

The Hon’ble 818 Grvy FLeerwoop WiLsoN: “Mr. Chairman, I find a
little difficulty in reconciling the two aspects which are presenbetlbymy Hon’ble
friend on my right (the Hon'ble Mr. Haque) and my Hon’ble friend o ite
(the Hon'ble Mr. Gokhale). My Hon’ble friond on the right says that T have
lost sympathy with the desire we all omessed that the worst form of cheap.
cigarette smokmeﬁ should cease in this country, or at any rato should be very
materially reduc That would, I think, implé that he expecis a very large
increase 1n the imports of that article. My Hon'ble friend, Mr. Gokhale, on
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the other hand, says that I am not going to get any further revonue or not so
muoch as is coming in. I should like to say to my Hon’ble friend that we have
considered the question of the cheapast and tho worst forms of cigarettes, and
I think the modifications that wo have made in the rate will keop out
that very deleterious cigarette which undoubtedly is very injurious to
young people and also to old people. But I think that another
oint Mr. Gokhale has made is that the reduction is very groat and that
1t is thereforo a contradiction of the attitude which I assumed last year in
regard to this tariff rato; but I must point out that the rate which at
resent remains is no less than soven times highor than tho one which prevailed
efore any change was made. I think however that tho real point has some-
what beon lost xight of. I am afraid that neither Hon’blo Member has done
me tho honour to read with caro, or at any rato has not approciated, the objocts
and reasons which support the Bill which I have the honour to introci]ucc.
Under the head Objects and Reasons the purport of this legislative enactmeut is
thus indicated. The new dutics which were imposed on tobacco a year ago
have not realized the revonue which was expoected from them, and it is consi-
dered probable that a somewhat lower range of dutios would be morn productive.
The Bill accordingly provides for a reduction by about one-third all round in
the existing rates upon tobacco of all classes. Both Members have alluded
to the element of doubt which ocours in the wording of this Statement
of Objects and Reacons; the words to which they have alluded
being * considered probable.” They have impressed upon us that our ecalcula-
tions of last year were miscalculations, and it is only reasonable to guard our-
selves against being too emphatic in our assertions in nifard to the future,
But I must point out that that Statement of Objects and Reasons shows that
the object we have in view isto inorease our revenue, and the means we adopt
does happen to have the indirect effect of also bonefiting an important Indian
industry, the Indian cigar manufacture. 7The object of the alteration is not to
ive relief, it is to bring in more rcvenue ; that is most distinctly stated from
gleginning to end. If there had been a (}uestion of affording relief to the tax-
payer, it is quite possible that a number of other suggestions might have present-
ed themselves and been found acceptable ; but the o ]eot of this is to Increase
revenue and not to give relief. Neither of my Hon'ble friends approve of the
course that we have adopted, and accordingly they advocate an alternative
which would not only reduce our revenue but which directly and immediately
would injure an Indian industry, since it facilitates the introduction of foreign
oil in competition with Indian oil. T really almost wonder what the Hon’ble
Pandit who is a champion of Bwadeshi and the Hon'ble Mr. 8ubba Rao who
represents the oigar-manufacturing industries of Bouthern India would think
about it. But our object, as stated, is to improve our revenue receipts, and as
the amendment woulJ have the diametrically op]tnsite cffeot and the additional
disadvantage of injuring an indigenous industry, I am sorry to say that I
cannot accept it.”

The Hon'ble Mr. MAzEARUL HAQUE: “ By way of reply, Bir, I may say a
few words. I think we Indian Members are confirmed in our suspicion by
the studied silence of my Hon'ble friend the Finance Member upon the point
raised in our discussion ; and now we see that really there is some truth in our
conjectures that the Indian Members do not know everything bebind the scene.
My Hon'ble friend has said that I have not read the 8tatement of Objects aud
Reasons very carefully ; but I am afraid that my Hon’blo fricnd perhaps did not
attend to my speech, use I quoted the Btatement of Objects Reasons
almost verbatim, almost the wh&a of it, and while pointing out the ostensibla
reason given by the Finance Department, I said that we did not know what the
real reasons were."

Tuaz PresmoeNT: * The phraseology of the nmendmont which has boen
moved by the Hon'ble Mr. Haque and supported by the Hon'ble Mr. Gokhale
has apparently been borrowed from that used in the House of Commons, where
it has & well-known and perfectly clear meaning. In this Council, if it has
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any meaning at all, it is the direct negative of the motion which is before the
Council, and T therefore rule tho amendment out of order and put the original
question to the Council.”

The Hon'ble BABu BrUPENDRANATH Basvu: * Bir, if an amendment
is out of order, is & discussion upon it permissible, and is it permissible to
rule an amendment out of order after discussion has been allowed ? *

Tae PRESIDENT : *I cannot alter the ruling on the question; it is not
“open to doubt. I will again put the question.”

The motion was put and agreed to.

PRELIMINARY REMARKS.

Tee Presipent : “ Before we proceed to a discussion of the Financial
Btatement I wish to make some remarks which may be of assistance to Hon'ble
Mombers who have resolutions upon the paper. The Financial Statement
is laid before this Council for definite purposes whioh are stated in the rule, and
the discussion of it ought: to be congn to these purposes. Thus, when nan
Hon'ble Member proposes a; reduction under any head of expenditure, he
ought to explain how the reduction is to be effected, and how it is to take effect
in the year to which this Financial SBtatement relates. If the change which he
promes necessitates any change in the policy of Government, it is open to him
to discuss that policy. It is not however open to him to enter upon questions
of general administrative action and policy. The resolutions on the Financial
Btatement must in short be génuine financial resolutions, They must not be
used merely as devices for raising dehates in Councils upon subjects which are
not connected with tho substance of the resolution. Government have no wish
to stifle discussion, but Hon'ble Memboers have full opportunity to move
resolutions on questions of general public interest and at the last stage of the
budget discussion to raise disoussion m%r;li the general financial policy of
Government. | But it if yery necessary:that the discussion of the Financial State-
ment should ot bé used for purp Fu%}er than those which they are intended
to serve. I hope that T shall’have the’ Il?mrt of the Oouncil in maintaining
this principle.- It.is absolutely necessary if the Financial Statement is to be
di in & practical and business-like manner.”

The Hon'ble Mr.:GOKHALE : ; “ May I ask, Bir, in order to be clear in
my own mind as tb what you have'said, whether the kind of discussion that
was permitted last year is to- be -permitted this year or not. If you will refer
to the proceedingg of last year,” you :will find that Mombers were allowed to
propose reductions under certain heads and then bring up the financial aspeots
about those heads:in this Council. Of course, if we touch upon larger questions
of policy, we should bé ruled out of order. But if we confine ourselvesto the
financial aspects of a question, we are clearly in order. This is what was done
last year, and I would like to know whether it would or would not be permitted
this year. "’ o

' Tee PRESIDENT ; “ Last year we were at the beginning of things and
possibly some degfee of laxity was permitted. But this year I do think that
1t is very necessary that we should, in dealing with the Finanoial Statement,
limit ourselves to finanoial questions and merely to financial subjects as they
are given in the Financial Statement. Under the rules each resolution mauast
relate to a definite entry in the Iinancial Statement. Under another rule the
discussion must bé oonfined to the -subject to which .the resolution relates. If
these two. provisions are read together, I think it will be evident that the
discussion ; of the Financial Statement is only intended to extend to the
entries in the Financial Statement for the year which we are discussing,
As I have said, if incidentally in proposing alterations in any entry in the
Financial Statement it becomes necessary to discuss the policy of Government
o change’ of which will be nedéseary to give effect to a proposal which an
Hon'ble Member- may make, then the discussion of E:nt licy would
bo quite in order. But what I think would be objectionable would be to raise
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neral questions of policq which cannot be given offect to in this Financial
tatement, which may perhaps be givon offect to in future and in future
Financial Statements. {-";r instance (an example will possibly be of more use
than a great deal of description), I think it would not be legitimate for an
Hon’ble Member to propose, say, a reduction of one rupec or any other
arbitrary sum under the head of Education and under cover of a resolution of
that kind to ewbark upon a discussion of free and compulsory primary educa-
tion, the pay of masters of secondary schools, and so forth. I think that when
we come to the discussion it will be found that the principles which I have laid
down will work quite smoothly.”

The Hon'ble M. GoxuALE : “ Once again, 8ir, if you will permit me—
since what you have said will apply to & numbor of my resolutions—I wish
to point out one or two things. The rule which rcgulates the form of the
resolutions that we may bring before this Oouncil during these two stages
of the discussion of the Financial Statement isrule No. 6. It requires that the
resolutions shall be clearly and precisely expressed and shall raise o definite
issue, and that they shall bo dircctly rclevant to some entry in the Finaneial
Btatement. Bo far as the rulcs are concerned, these aro the only two roquire-
ments in this connection. Now, Bir, let me montion what took pluce last
¥ea,r. Take the head of expenditure on Stationery and Printing. I moved
or a reduction of charges, and all that I did in support of my motion
was to show how the charges had been growing for a number of years.
The Hon'ble Mr. Robertson, who was then in charge of the Department of
Commerce and Industry, essured me that the matter had attracted the atten-
tion of Government and that they were considering how the charges could
be reduced : my purpose was served. I did the same about the Telegraph
Department and also about Railways. I moved a reduction in the working
expenses of Railways, and as a matter of fact I find that the working ex
have been reduced this year. What I mean is this. The entry which is
referred to, in such cases, is the total oxpenditure under a given head men-
tioned in the Financial Statement. The Btatement says that the total expendi-
ture under that head shall be so much, and the resolution urges that it shall
be so much less. As s how the reduction is to be effocted, I can place
before the Council only general suggestions. I am not an official of the
Department oonuornadmd% cannot possibly point out what individuals, if
any, should be got rid of or what elso should be dono. And I am strongly
of opinion that if this discussion is to sorve any usoful purpose, Members
must be allowed to move these resolutions in the form in which they were
permitted last year. If we viclate any of the conditions laid down i rule
6, of course, you, Sir, will be entitled to call us toorder. But I do not sve
how you can restrict discussion in the manner you propose.”

Tue PrEstpenT : “ It will of course be quite open to any Hon'ble Member
to raise any general quostion provided he tics it up with a definite proposal
which he makes with regard toany entry of the Financial Statement of tie year,
T call the attention of the Hon'lje Member to one of the provisions of the rules
which he has not noticed. It is provided in rule 13 that ‘ the discussion
of a resolution shall be limited to the subjoct of the resolution.” That is really
the rule which should govorn the whole of our discussion, and I imagine
that when we come to the business wo shall find that there will be no difficulty

whatever in applying it.”
FINANCIAL STATEMENT.

First BragkE.

The Hon'ble 81 Guy FrreETwoop Wirsow : “ Bir, I now proceed to
open the first of the discussion on the Financial Statement for 1911-1912.
I do not propose fo make any remarks on the subject because I shall follow
the ent of last year and also becauso most of the matters have becn

dealt with in the Financial Statement.”
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OPIUM FUND.

The Hon'ble MRr. GogmALE ¢ “8ir, I riso to move the resolution which
stands in my name and which reads as follows :—

‘ That this Council recommends that the amount of the new loan for next year be
raised from £5,925,800 to £7,925,800 and that the extra two millions be set apart to consti-
tute a new fund to be called the Opium Fund, or, in the alternative, be devoted to nom-
recurring expenditure on Education, Sanitation and Medical Relief.”

“1 must at the outset explain to the Counecil why it is that I have worded
my resolution in the manner I have done, and why, when I do not want the
loan for next year to be really raised, I appear here as though I wanted that
loan to be raiscd. My reason is that the rules of this Council, the rules which
govern this -discussion, are to a great extent defective, and till they are so
modified the only way in which I can raise the discussion, which I am anxious
to raise today, is in this roundabout manner. The Council is aware that
this year, I mean the year which is about to close, therc is a large
sur}:vlua. made up of two parts. There is what the Finance Department
calls tho opium surplus, and there is the ordinary or non-opium surplus. The
total amount of these two surpluses has not been, in my opinion, stated as it
should have been by the Department. The total, as I will proceed to show, is
£51 millions or B8 crores.. A portion of itis hidden away under one head and
another portion under another head. And the final surplus, actually shown by
the Department, is about €8} millions. A careful analysis, however, shows
that the real total surplus is £5} millions and not £8} millions. This surplus is
made up of £8 millions under opium, and about £2} millions under other heads.
Out of this £2] millions, grahts have been made to Local Governments amount-
ing to a total £14 millionsi sterling. The Finance Department says that the
grant of £1 million for education and sanitation has been made out of the
opium surplus. I do not see why it was necessary to touch the opium surplus
for tlis grant ; there was thei ordinary: lus available, and the whole grant
could have come out qf that ordinary us and the opium surplus copld have
been left intact. : Thathowever is s point with which 1 will deal later. The
facts, as they are'stateddin thd Fingncial Statcwnent, show .a surplps of £8} .
millions—4£32 ' millions/sd the}sutplus ynder opium and £1} millions as the non-
opium surplus ; and what the'Fidance Minister has done is to devote the two :
millions opium surplusito the reduction of debt, the remaining £1} millions °
going into the cash balances of the country. Now, Sir, mg object in moving
this resolution ig to geéover that .sdm of 2 millions which the Government °
of India have decided:to devote to' the reduction of debt. I would like |
to have that sum back?and devote.it, . in the first instance, to the creation
of a new fund, a reserve fund, to be called the Opium Fund. Or,if this .
proposal is not acceptable by the Council, I would propose that these 2 millions
should be devoted to ‘non-recurring expenditure on education, sanitation and
medical relief,

. “ Bir, if, under the rules, I could have raised a direct discussion as to the :
dispositions of this year, i.e., the dispositions in the revised estimates, I should
certainly have brought in my motion in a more direct form. But there is a
rule which lays down that our resolutions at this, the first, stage of the financial
discussion, should be confined to any; alteration in taxation, any new loan
or any additional grant to Local Governments mentioned or proposed in the
Financial Statement or in the Explanatory Memorandum accompanying it.
And the Finanoial Statement has been defined in the definitions as the budget
estimates for the year next following, the revised estimates for the year ahout
to close not being included in the definition. I think the definition requires -
to be altered, the Financial Statement bei]ﬁ made to include not only the
budget estimates- for -next year, but also the revised estimates for the current
year. Otherwise all that the Finance ‘Minister has to do is to say nothing in
the Financial Statement about any grants to Local Governments, but to start
making such grants as soon as the Budget discussion is over, and go on making’ °
them during the year. By the time we come to the end of the year, all these'
grants, as already made, will appear in the revised estimates, and they can then,’
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under the present definition, escape the discussion to which we ave entitled
to subject them. However, the rule boing thare in its present form, I
did not like to take any risks. DPossibly, if I had worded the motion in a
more direct form, it might have been allowed, as a matter of grace, as 1
see some other motions have been allowed. But I did not like to take the
risk of the motion being disallowed, and I thoreforoc have worded my resolu-
tion in this roundabout inanner. By this means, I raise tho matter undor
the head of the new loan for next year. My proposal is that the loan which the
Government proposes to raise during next year should he 8 millions instead of
6 millions, This extra two millions will be no increase in reality in our in-
debtedness, because the Government are reducing our debt this year by 2 inil-
lions taken out of the opiwn surplus, and all I propose is that after tfw new
year begins it should again be raised by 2 millions, so that there should be no
real change in the debt. My objcet thus is to recover for the country the two
millions which the Hon’ble Member pm]lmscs to dovote or has devoled to the
reduction of our debt, and the actual wording of the resolution is merely a
matter of form rendered necessary by the rules as thoy stand today.

* Bir, I said at the commencement that our real surplus this year is G}
millions or 8 crores of rupces. It will be seen on a careful examination of the
Financial Statement that there are two series of doles—thoso doles which tho
Financo Minister onoc condemned —which reduce it by 14 millions. I am not
sorry that these doles have been given this year, because they are for purposes
which I entirely approve. But I remember the Hon'ble Member express-
ing himself once somowhat strongly against the policy of doles. The doles
this yearare a grant for non-recurring purposes, for sanitation and edueation,
of about a million, and another grant to various Local Governmonts for various
objects of public utility, roughly amounting to about three-quarters of a million.
The two together amount to 1} millions. Now, if the whole of this 14 millions
had been taken out of the ordinary surplus, leaving the opium surplus alone,
even then there would have been half a million of the ordinary surplus left.
‘What the Hon’ble Member has, howover, done is this, He takes 1 million out
of the 8 millions opium surplus, and gives it to education and sanitation; then
he takes  of a million out of the other 2} millions, and gives it to various Local
Governments for various purposes; thereby leaving belind a million and a half
of the socond and 2 millions of the first surplus, or a total resulting surplus
of 8} millions. Now, Bir, I do not understand why ho has done all this in this
way. The special grant to education and sanitation could as well have come out
of the non-opium surplus. The siwecial opiumn surplus might have been left
alone to be dealt with in some special manner—for redemption of debt, as the
Hon’ble Member proposes, or for creating a special reserve, as I am going
to propose. There was ample margin for both series of grants out of the ordi-
nary surplus, and I do not understand why some money has been taken out of
one surplus and some out of the other, and the resulting surpluses, under the
two heads, shown as they have been in the Statement. However, that does not

- affeot my resolution in any way. I suggest that this opium surplus, which
stands at 8 millions, though the rosolution raises a discussion 0‘:1?; about 2
millions, should be set apart to constitute a new fund which I would call the
opium fund or opium reserve or by some such name ; and 1 further su t that
we should go on adding to it all the additional opium surpluses that the
Hon'ble Member or his successor may earn during the next few years, and
the fund thus created allowed to accumulate, so that when the opium-revenue
comes to be eoxtinguished, the inconvenience and dislocation arising from that
extinction should be %nrtl met by drawing on this fund ; in other words, that
this fund should enable t{le Government to distribute the inconvenience of the
loss of opium-revenus over a longer period than would otherwise be possible.

“ Bir, this question of tho disposal of tho opium-surplus is in
reality & most important question, and I would ask the indulgence of
the Council while I state why, in my opinion, the cowrse which I bave
suggested should be adopted. Last year, when I urged that instead of
including the whole of the opium-receipts in the revenue for a particular
year, we should have a sliding scale of a diminishing opium-revenue, ag
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that revenue was marked out for extinotion, the Hon'ble Mr. Meston, in
whom we all are glad to recognise a master of debate, tried to turn the point
of my contention aganinst me by saying that that was precisely what the
Government were going to do, only he could. not reconcile my advocacy of
that scheme with my complaint in the earlier part of the debate that the
Government had under-estimated the opium-revenue. Now, my ition at
that time was perfectly clear. Sir Edward Baker had stated in this Council
three years ago, when ho first announced to the Council that the opium-
revenue was doomed, that if the Government of India were allowed to spread the
loss of that revenue overiten years, which at that time meant an annual
diminution of 50 lakhs, the Government would be able to stand the loss
withont recourse to extra taxation. And what I meant was that this sliding
scale which has been devised this year should have been brought into opera-
tion- then—not after two yeors of the excess revenue had been enjoyed by
Government and used for ordinary expenditure and after extra taxation had
been imposed in order to meet the deficit caused by an uncontrolled growth
of expenditure. My contention was that the sliding scale should have been
brought into existence when the announcement was first mnde here in this
Counocil that the opium-revenue would disappear in ten years, However,
better late than never, and I amn glad the Finance Department has at last
introduced a sliding senlé ; jonly, instead of an annual diminution of 50 lakhs,
it must now be about 85 jakhs, as we have now only seven years in front
of us instead of ten. Now,;8ir, if the Government could spread the loss of
this opium-revenue even over the next 7 years, possibly the Finance Depart-
ment might bo able to find' annually this margin of 85 lakhs out of the
normal growth of revenue, and they might be able to meet the difficulties
that the loss of revenue would oreate without having recourse to extra
taxation. Ithink thisis just possible, though I do not know what may

actually happen. But will the Government have the whole period of seven

years to distribute this loss over? I think there are many indications that

the Government of India will not get! seven years, that in the course of four

years, possibly even three yedts, this ppium-revenue may go. Let us assume

that it will go in about threé years.. It is only wise to ga prepared for a con-

tingency like this, as ‘events are clearly moving in thatdirection. I may say at

once that personally I do not regret the prospect of this loss. I have always .
regarded this opium-revenue asa great stain on our finances, becauseit is drawn

from the moral degradation of the people of a sister country. Indeed, I am -
glad that this revenue will go, and I do not mind having to face the situation '
which the loss will create. At the same time, I would, in prudence, prepare for :
the contingency from now. Assuming that the opium-revenue is extinguished
in the course of three years, what will happen? The sliding scale of the
Finance Department assumes a period of 7 more years for the total loss.

The Department takes for the current year an opium-revenue of 7 crores, for .
the next of @ crores 15 lakhs, for the year following that about 5% crores, and

s0 on. But: if ‘the opium-revenue is extinguished in the course of three years

more, the sliding- scale will not carry-us lower down than to about 4} crores:
for the last year, instead of to only 85 lakhs, as would be the case on a seven

years’ basis. . And, Bir, if this happens, as sure as the fact that we are here
in this room today, the Finance Department will have recourse to extra '
taxation to fill up the gap. And, as I am anxious to guard the country

against such a course, I bring forward my proposal for the creation of an

Opium Reserve Fund today.

- #My proposal, 8ir, is this. The additional opium-revenue, by which .
I mean the excess over the':slidling scale—which is 7 orores for the’
current year, 6 crores and 16 lakhs for the next year, and so on—is
rendered ;- possible solely by the fact that the opium-traffic is threatened '
with extinction and that the !Chinese oconsumers are therefore pared ,
to pay fancy prices for the drug while it can be had. The vars_
threatened extinction, therefore, is' producing the surplus at present, an
it is only proper that the surplus should be utilised in or that the:
dislocation of our finances, when the extinction does come, shiould cause as
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little inconvenience to us as possible. What I urce therefore is this. This
surplus, over aud above the sliding scale, should be put aside year afier
year. We have 3 millions this year, we might have, say, 2 millions next
year, and, say, another 2 millions during the following ycar, and at the
end of the 8rd year let us suppose that the opium-rovenue suddenly disappears
altogether. According to tho gliding scale, the 4th year will require an opium-
revenue of 8} crores, the 6th year ahout 2% crores, and so on. Meanwhile our
Opium Reserve Fund will amount, during the next three years, to 7 millions,
If we have such & Fund, we can draw on it to fill up the gaps for tho 4th,
bth, 6th and 7ith years, nnd thus obviate a reconr-e to extra taxation. Thus,
by creating this opium-reserve, we shall be able to spread the whole losws’
over 7 ycars—the period which the Government of ![mlia are anxious to
spread it over—even if the actunl extinction takes place in three years.
f course, if you devote this money to the reduction of debt now, and 1f the
Government will borrow when the need nrises, to fill up tho gap, for
purposes of current expenditure, then I do mot press my proposal, I
recognize that there is no specjal merit in a separate fund. But the Govern-
ment has never so borrowed. The Government will never borrow for
recurring purposes, even temporarily, cspocially when the prospect is to
have to borrow for & number of years; and 1 am quite sure, if a proposal
to borrow is made by any Member in those circumstances, we shall have
sermons in  this Council from the Finance Minister about the un-
wisdom and impolicy and extravaganoce of borrowing for ordinary purposes.
Therefore, if the opium-revonue is cxtinguished in, eay, three years—and it
is by no means improbable—while the surpluses during the three years
will Lo devoted to a reduction of debt, when the threatenod extinetion conies,
instead of again borrowing to the extent of the reduction effected, the Govern-
ment will impose extra taxes. If, however, the Government have this
opiwm-reserve at their sgide, there will be nmo excuse and no justifica-
tion whatscever for the imposition of extra taxes. Of course, I do not object
to extra taxation for other purposes: But, other things being equal, I do not
want any - extra taxation to meet the loss of the opm-revenue.
Bir, it may be said that, after all, a reduction of debtis a most excellent
object, and as the future may well take caro of itself, the Finanoce
Minister is justified in devoting bis surpluses to a reduction of debt, thereby
leaving his successor the burden of a smaller debt. If the debt of this countr
—I mean the ordinary debt—had been a huge debt, similar to the mammot.
debts of Western countries, I would have understood such a course, and I would
not have opposed this policy as I am doing now. But what is our unpro-
duoctive debt ? I think an enquiry into this question is useful in view of what
the Finance Member says in bis Financial Statement. He says there that two
millions will be devoted to a reduction of debt, because thereby our credit would
be strengthened. With all deference, Bir, I beg leave to say that in speaking
thus he 18 merely using a Western formula—a formula which in India has
no sapplication because of the trifling amount of our debt. 8ir, what is the
amount of our debt P Our total debt is made up of various component factors.
Thereis the permanent or funded debt. There is the temporary or unfunded
debt. And there are various funds with the Government, such as Savings
Banks deposits, Service funds, special loans, Judicial deposits in Courts, and
so forth. Against this the Government have their Railways and Irrigation
works, their loans and advances to Local Bodies, Native Btates and cultivators,
and their cash balances, Deducting these latter from the total debt, what remains
is the true ordinary or unproductive debt. Now, taking the figures for 1807-08,
and bringing them up to date, we find that in 1807-08 the permanent debt
in India was 88'55 millions; the permanent debt in England was 15648
millions, or, in the two countries together, 245 millions. That was the
funded, permanent debt in that year. The unfunded debt in that yeor was
only 1 million. Then about 20 millions represented special loans, Borvice funds,
Bavings Banks deposits, departmental and Judicial deposits and miscel-
lancous obligations of the Government, or total linbilities of 266-28
millions or 400 crores of the liabilities of the Government. As against
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this, the Government of Indian had in that year 177'7 millions invested in
Railways and 29-87 in Irrigation Works, or a total of 20767 millions under
the two heuds together. The Railway debt was carning about b per cent., the
Irrigation debt about 7 per cent.  Therefore it was really no debt at all in the
sense in which the term debt is used. That accounted for 207 out of 266
millions. Then the loans and advances by Government to various Local
Bodies, Native Btates and cultivators amounted in that year to 13 millions
and tho cash balances were 18:6 millions. Thus, 289 millions ‘out of 266:28
millions represented the investments and ensh balances of the Government, leav-
*ing only about 27 millions of real unproductive debt for the country. This was
in10807-08. Bincethen the position has undergone some deterioration. Of course
there has been additional borrowing for Railways and TIrrigation; but we need
not. take that into account sinco Railway and Irrigation investments are earning
5 and 7 per cent. interest respectively. Dut there was a deficit in 1008-09
of 874 millions. In 1909-10 there was a surplus of ‘61 million, and this year,
excluding the opium-surplus of 8 millions, there is still a surplus of ‘49 or half
a million. The position therefore during the last 8 years has undergone a
deterioration by about 2'6G4 millions, and we must add that to the figure for
1907-08 to find the total .unproductive debt at the present moment. This
comes to 207 millions, say 80 millions, Or, if the Finance Minister
will prefer it, I am prepared to take the funded ucll:L{ﬁmductive debt, as it
appears - in our accounts, which is 87 millions. t means making &
present of ahout 7 millions to the Hon'ble Member; but I will do so and
will take 87 millions for the purposes of my argument.. Now, Bir,
what is & total unproductive debt of 3;,1m111i0ns for & vast country like India ?
‘What is such a gebt, compared with the huge debts of other countries ?
And is-the reduction of this trifling debt a matter of such paramount importance
that everything the Finance Izc?artment can lay hands on should ho devoted
to this reSuct.ion to the practical exclusion of all other useful objects, as has
been done during the last 10 or 12 years ? Sir, my protest against this policy
of the Government has beén a long-standing one. Year after year, for the
last 10 years, I have been raising my voice in this Council against this policy ;
but so far without much effect. w does our unproductive debt com
with that of other countries ? In England, at the present moment, you have
a national debt of over 700 millions, corresponding to our ‘unproductive debt.
In France it is over a thousand millions. In several other countries
it is four to five hundred millions. Even in an Eastern country like China
it is about 110 millions, though the annual revenue of China is much smaller
than ours. The Hon'ble Member speaks of the necessity of strengthening
our credit. If we look at the rates of interest at which different countries
borrow, it will be found that our credit is exceedingly good.

“The bulk of our debtisat 8} per cent.; whereas Japan borrows at from

4 to 7 per cent; Russia borrows at about 5 per cent.; Turkey borrows
at 6 per cent. and over; China borrows at between 4 and 7 por cent., 4
r cent. in a few,cases, 6 and 7 per cent. being the usunl rate. Even
taly borrows at a higher rate than India, the bulk of Italy’s debt being
at 8% per cent. I therefore contend that our credit is excellent, and I think
the Hon'ble Member need not be in a hurry to improve it still further.
Moreover, when a debt is as small as ours, credit is strengthened by its diminu-
tion only theoretically. I do not eay that our debt should be left where it is.
I am quite willing that there should be some provision for a regular reduction
in the ordinary debt of the country. I am quite willing that there should be a
Sinking Fund of a definite amount ; but when the requirements of such a fund
are provided, all money out of the revenue over and above it should be devoted
to pressing objects of public utility, such as Education, Sanitation, Medical
relief, and so forth. . Now, 8ir, if we examine next year's Financial 8tatement,
“we shall fihd a sum of 2 crores already devoted to the reduction of debt, i.e.,
already serving the purpose of a Binking Fund. S8eventy-five lakhs are provided
under the head of “Famine Relief and Insurance to avoidance or reduction
of debt ; and under Railway expenditure we havea sum of over £800,000,
or about 11 crores, devoted to the redemption of Capital ; and according
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to our system of accounts that finally shows itsolf as a reduction in our
ordinary debt. Therefore, wo have 1} croros under Railway Capitnl ex-
penditure aud threo-quartors of a crore nnder reduction or avoidance of debt, or,
roughly, a swn of 2 erorves devoted to reduction of dobt. I am quite willing that
this should Lo a standing Sinking Fund. If, in any yoar, the 'Jim'crmnont can-
not afford these 2 crores, I am willing that the doficieney should be a fivst claim
on the surpluses of snceeeding yoars. If, further, thero is any deficit in any
year, that deficit should bo a first clain on the swrplus of the years that
follow. But when you have provided for this Sinking Fund and for covering
ordinary defioits, I think all monoy, in excasss of that, should bo devoted to
non-recurring expendittiwo on  those objeets with which the moral and
material wcﬁ-baing of the people is intimately bound wup. 8ir, & Sinking
Fund of 2 crores a your is four times ns lurge as what rioh ¥ngland is providing
for her tolay. The total dobt at prosent is about 750 millions. Between
the Crimean War and the South African War, England reduced her debt by
ahout 200 millions. It was about 836 millions at the close of the Crimean
War. It was about 635 millions at the beginning of the Boer War. In
other words, England reduced her debt during the interval by 200 millions
or b millions a year. This means a Sinking Fund of a littlo over § per cent.
on the first debt. During the last 8 or 9 years they have roduced the debt from
over 800 millions—the fizure at the close of tno Boer War—to 760 millions,
a reduction of about 50 millions ; that amounts to about 1 per cent. on the
first debt. Therefore, you find thatin a wealthy country like England the
Binking Fund does not excced about 1 per cent. of the debt. Here, in India,
Iam willing to allow 2 eroves annually to get rid of our small debt of
87 millions. This means a Sinking Fund of 4 per cent. as againat 1 per cent.
in England. Burcly the ion’ble Member should be sufisflod with this,
and all money over and above this amount ought to bo available for other press-
ing purposes which requiro larga outlay very badly. 8ir, for these purposes—
Education, Banitation and Medical Reliof—-whilo a grent deal of recurring ex-
penditure is, no doubt, necossary, there is also a vast amount of non-recurrin

expenditure absolutely required. And the noed is most urgent. Seven out o

every 8 children are growing up in India in ignorance, while the State in every
other civilised country has made the free and compulsory education of its
children one of its primary duties ; 4 villages out of 5 in this country aro with-
out a school. Then sanitation throughout the country is in a most neglected
condition. The death-rats, already high, is growing higher and higher; the
latost figures show that the death-rate 1s now over 88 per thousand. For pro-
viding school buildings for primary schools, hostels for sccondary schools and
colleges, for initial outlay on tachnological institutions, for drainage and water
works, an enormous amount of money of a non-recurring character is required,
and there can be no mnore hencficont expenditure of public money after a Sink-
ing Fuund has been provided. My proposals, therefore, are these: I propose, in
the first placo, that the opium-surpluses, over and above the figures of the
sliding scale, should be sat apart to constitute a new fund to be called the Opium
Fund. In the event of this proposal not being aoccepted, I proposo that the
whole of such surpluses should go to mset non-recurring expenditure on Sanita-
tion, Education and Medical Rolief instead of being devotul to a reduction of
debt. At the same time I propose that a Binking Fund of a definite amount
should be created, and that all sums over and above that Sinking Fund should
be aﬁrlied to the objects I have mentioned. Sir, I move tho resolution which
stands in my name.”

The Hon'ble MR. MtpsorxAR: “Mr. Chairman, I havo great pleasure
in su portin%{tha resolution moved with such conspicuous ability by my friend
the Hon'ble Mr. Gokhale. 1 take advantage of this occasion also to offer my
congratulations to the Hon'ble the Finance Member for what might be called
a lucky and opportune windfall—the unexpected windfall which is calculated
to afford us considerable relief and considerable help. It is almost a truism
that the expenditure side and the receipt side of the national Budget ought to
balance eacmher ; and last year, when a proposition similar to the ono moved
by the Hon'ble Mr. Gokhale was before the Counoil, the Hon’ble Mr, Meston
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drew our attention to a fundamental proposition that surpluses ought to be
devoted to the redomption of debts. Well, Bir, that proposition is as true as
that other proposition of finance that all taxation is an evil and that we
should avoid taxes as far as possible. But as we cannot avoid taxation,
80 also can we not in a highly organised financial concern such as a
Government avoid debts; and national debts have, with our present civilization,
become a necossity in every country. Wo want various matters of social
necessity and civilized amenities to be introduced into this country. And for
that purpose large amounts are required. There is no need so keenly felt in
this country as tfla advance of cducation and the improvement of our sanitation.
Last year, when the Financial Btatcment was under discussion, specific. resolu-
tions were moved in regard to larger grants for Education and for Sanitation,
both generally and in regard to particular provinces, and the reply given on
behalf of Government was ‘ there is no money ; all that you ask is very neces-
sary, is very proper, but unfortunately there is no money to be had.’ I myself
brought forward two resolutions bofore the Council with reference to my own
province—one in regard to Education and another in regard to Sanitation ; and the
official representative of my Province, whjleexpressing_‘completa agrecment with
~my programme—why in fact going further and saying that there were many other
thinﬂ than those indicated b% me which were urgently needed—stated that
the Local Government were unable to carry out what I sug, because there-
was no money to be hnd. He said that the province to rely upon the
Governmeut of India in regard to very many matters ; its own finances were
greatly dislocated on account of the famine of 1908 and the Local Administration
was not in a position to carry out many things which were considered very
desirable. e same was said by the Hon'%)le Mr. Holms in regard to the
United Provinces. He pathetically said that the condition of the United
Provinces in regard to education was worse even than that of the Central Pro-
vinces and Berar. In regard to advanced Bombay, we had the Hon'ble Mr.
Quin stating that, if monefswara forthcoming, there were a lakh of boys who
were ready fo attend schools immediately schools were established. He showed
that, out of about 25,500 willages, only g,ﬁOO were furnished with schools and
18,000 were without schools. :That is in Bombay, one of the most advanced
provinces in the ‘country.;: :

* Bimilarly, in regard to sanitation, it was pointed out that there were
various things which were recommended by the Plague Commission, the
Malaria Commission, and by other authorities; that there wero large schemes
of water-supply and drainage, none of which could be attended to or under-
taken for want of funds.

i * Now, Bir, what I put before the Oouncil is this. Here was this occasion,
{ when by mere good Iuck we had tg;t unexpeotedly large sums, and would it
: not have been the proper thing to do to have aﬂh’eﬂ tho whole of the m;zlus
; :tr%m of such an important character as Education, Banitation and Medical
- Reli
; : .
: “I am in complete agreement with my friend thus far that I consider
i that the lus which ‘been realised this year should have been applied
inot to the reduction of debt. As to the actual apFlica.t.ion of the money, B;ere
tis @ slight difference. I would apply it firstly to the advancement of the
‘purposes which I have just indicated, and in the alternative to the formation of
an Opium Fund. However, what has to be done with the money when
obtained, how you apply it, may well be treated as a matter of detail
But Ido consider this thing of importance that, when our national debt
‘is not of such magnitude 88 to cause us anxiety, when we find that the real
unproductive debt is about 87 millions,—it is less than half of our net revenue,
—whether in these circumstances the needs of the country ‘should not receive
greater attention than Government were able to devote to them.

“ We had the other day the Educational Conference at Allahabad, and there
‘large - educational sthemes were informally considered. All those schemea
‘require vast amounts of money. I thankfully admit that considerable provision.
is proposed to be made in regard to some of them, There are £601,000 proposed
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to bo allotted to that purpose. But after all, Sir, what are £601,000 to such a
country as India, which 18 so far behind the rest of the civilised world in regard
to technical education and in regard to primary education ? Thoss are our great
needs, and what is proposed to he given would be barely sufficient for tiding over
the presont difficultics. When we consider that on one such institution in
England as the Manchester Muni-ipal &chool of Lechnology nearly 456 lakhs were
spent, what is pro]}osed to be granted to our institutions 1s hardly sufficient to
serve morc than the present purpose,  Wehave to make provision for technical
education ; then there is also the other question which has come into groat pro-
minence, namely, the provision for enlargement of school buildings and
college buildings and hostels buth for recondary schools and colleges ; and we
have also the great question of the education of the masses,  'Well, all there things
roquire larger sums than ave at tho disposul of the Finance Minister, and I
therefore urge this Lefore the Council, that the surplus which we had obtained
need not, and should not, have been applied to the reduction of debt as it has
been. I am afraid that it might bo eaid that the Government have alrcady
applied the surpluses in the manner stated in the Financial Statement. There-
fore, it is as Mr. Gokhale has pointed out—it has hecome necessary for Govern-
ment to consider whether the present rules of debate do not stand in need of
alteration. But putting that qaestion nside, what I would say is, that the
amount which bas been taken away from the surplus for the purpose of the
redemption of dohts should he brought back, and that for doing this an
equivalent loan should be raised which should be applied, either, as Mr. Gokhale
suggests, for the purpose of forming an Opium Fund to meet the day of
diEcu.ltiea and anxicty which is ot very far off, or, as I would preferably wish,
{gli ;;1'0' purposes of further advancing Education, Sanitation and siedical
The Hon'ble Bir VirHarnas D. TH1okgrsEy : “ Mr. President, I support

the resolution moved by the Hon'ble Mr. Gokhale. On the face of it the
resolution sounds somewhat alarming to a finanoier, bocause it says that
instead of raising b millions we should raise 7 inillions. When we know the
difficulty of raising mouey, it is very alarming to hear that we should try to
raise 3 millions more. But, as Mr. Gokhale has explained, his object is not to
raise extra money but to keep the capital debt the same, and to utilise the
2 millions as a nucleus of a fund for future emergenocy. That being the real
object, Bir, T think it is a great advantage to keep these 2 millions as 8 reserve,
cticularly when we know that the method at present followed by our
inance Member, perhaps undor the orders of the Becretary of Btate, is that
we pay out of ourrent revenue all the capital debt for Railways in the shape
of annuities. ‘The capital debt which 18 paid off by annuities during
the year is, as Mr. Gokhale points out, £800,000, and in addition
to them every year’s surplus is also devoted to the redemption of debt. The
effect is that, whenever there is a surplus, that surplus is devoted to the reduc-
tion of Capital debt, and, whenever the Finauco Member anticipates a deficit,
he comes forward with extra taxation. I quite realise that it is difficult to
estimate in a large country like India the exact estimates: they may vary for
2 or 8 crores this way or that way, and the Finance Member naturally is over-
cautious in order to see that, nt the end of the , he has not to show any
deficit. But when this over-cautiousness brings in a surplus, it ought to be
utilised for relief in the next yuar, or in future years, rather than in the reduc-
tion of debt. It is unfair to the taxpayer that we should put on large taxes
for the reduction of debt and when deficits come in we should still put further
more. That is to ray, the taxpayer in good years is taxed far beyond the require-
ments of the administration in order to produce a surplus. In bad years his
burdens are still further increased to make the two evds meet. It is obvious
that this is hardly just. The first principle of sound finance is that the Btate
should take as little as ible from the subject consistently with the require-
ments of the country. I am afraid our policy amounts to a reversal of this
maxim and that we really proceed on the principle of taking as much out of
him a8 possible. Now, Sir, no man oF common sense would eay that the
discharge of debt is not 8 most important duty of a Finance Minister; but
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surely thore are well recognized rules by which this onght to be regulated ; other-
wise the I'inance Minister may increase taxation to any extent, put an addi-
tional rupeo on salt, raise import-duties and serape every penny ho can from
other sourcos and devote the wholo of the yield to repayment of dcht.  What I
suggest is that we should take stock of our poesition, find out what the
oxact amount of our debtis, nnd establish something like a proportionate
sinking fund on scientific principles. 8o far as 1 have been able to gather,
our total capital debt is £278 millions, of which only 33 is unproductive while
the rest is produetive, such as on Railways, Irrigation and loans to local
bodies, etc. The interest charges on the unproductive portion of 33 millions is
at 8} per cont. £1§ million. The net profit of the productive debt after provid-
ing interest and working expenses is over 2} millions ; so that if we take our
debt transactions as a whole, as they ought to be taken, we have a net surplus
amounting to £14 million or over two crores of rupees. That is a very
sound financial position and there is no necessity whotover for raising further
amounts by taxation for the ropayment of debt. At prosent wo have already
been paying out of rovenue over £800,000 or nearly Rs. 1} croves in the shape
of annuities for the redemption of caqital debt, and at this rate the whole of our
unproductive debt, 33 wmillions, would Lo wiped off within one generation.
I am not taking into consideration the 75 lakhs of rupees that we provide
every year out of revenue for famine insurance. What mors can we expect
one genoration to pay? -Mr. President, it mnay be said that these two millions
with which we aro now dealing is a windfall from opium. But, 8ir, T will
remind the Council that last March extra taxation was put on the country for
the avowed purpose of making up any loss from opium. The non-official
Members clearly showed that opium-rc:enue was under-estimated and that
additional taxation would result in a large surplus at the end of the year. There-
fore thero is nothing of a windfall about the :urplus which is clearly the
result of the new taxation, and it is the snrplus occnsioned by this new taxation
which it is proposed to devote to reduction of deht, which I say is hard upon the
taxpayer. I beg therefore that Government will see their way to make the 2
illion pounds & nuclens of a reserve fund to be drawn upon in case of future
deficits before imposing extra taxation,
“With these few words, therefore, I support the proposition of the
Hon’ble Mr. Gokhale,”

* The Hon'ble M. Mapek: “Sir, I am almost afraid to support the
Hon'ble Movor of this resolution, lest after having accepted my humble support
he turns round and blames mé for the manner in which I rendered it. 8till,
I do not think that a surgical operation will bo necessary in order to understand
the simple reasons for which I support one-half of this resolution and try to
show where I think the other lmlg is rather foeble. 1 have heard it eaid that,
when you have a sound reason to offer in support of any great scheme, you
ought not to-dilute its strength by offering another reason, however good that
may be; for the chances are as ten to one that the two reasons will be mutuall
destructive to n certain extent. Where such claims as those of Education anﬁ
Sanitation and Medical Relief are put forward, everybody will agree that they
ought to be amongst the first charges upon the revenues of the country; but
in the first part of this resolution we are not dealing with the regular rovenues
of the country, which, whether finnncial experts differ ahout calling it a wind-
fall or anything else, comes to us from a particular source; and I think it is
very sound plolicy to devote what comes to us from that source to its own sepa-
rate head, I am of those who may or may not be called opium fanatics; but I
have always questioned the morality of this revenue. But this is not the time
to discuss that matter, Ido think, 8ir, that the Hon’ble Mover is perfectly sound
when he asks that everything that we get from the opium-revenue should be
husbanded in such a way as to meet the great strain that will be thrown upon
our finanges when that revenue ceases to exist.”

.. The; Hon’ble M&. MestoN : *The Council are indebted to the Hon'ble
Mr. Gokhale for the brilliant sleight-of-hand with which he played upon the
figures of our various surpluses. There was a good deal in the play, however,
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to which he treated us about the opium-surplus which I hawdly think wns
nocessary.  There is no mystery or Jugsling about our epinme-surplus.  We
displayed our opium figures separately in all simplicity, mainly on account of
the disenssion that teok place on that subject lust ¥ear. The Conneil appeared
to think that it would he prudent, on the Hon'ble Momber's advice, to sul a
limit to our normal and renonable opium revenue for the year and to allot
any excess that we may geo over that limit {o specifio purposes. That is
exactly what we did. " We fixed the limit practically at the hudget figure
of 7 crores uud we tried to expliin to the Council that the excess of roughly
8 millions was being spent in o pariicular way. The on’ble gentleman
does not aceept the propriciy of the way in which it is proposed to spend it;
but that does not affect the praeiple of the discrimiation hetween our opinm
excoss aud our ordinary surplus which ho tried to establish.

“The motion, Sir, which the Hon'hle Member has placed heforo the Couneil
i: a recommendation in favonr of a larger loun, and although the Hon'ble
Member bas told us that b doss not roally want a lnrgor loan, still wo know
that resolutions wre someiimes tuken very leerally, The rules, according
to tho Hon'ble Membor, compel him te put his co-e in the form of a parable.
A parable is & two-odgod sword in somo people’s hands and there is always
somo danger that subsequent readers may interpret it as moaning exactly
what it says. 8o what I propo.e to do, if the Council will allow me, and
as the ro:olution has to remain in the proceediags of the Council in this
particular form, is first of all to avoil misconcaption by answering the revolu-
tion literally before going on to discuss the innor moaning which the Hon’ble
Mr. Gokhale tells us that it contains.

“The propoal, as it s'ands, advises us to horrow 2 millions more in
England and in Tudia than wo actnally require for noxt year's work. Now
this, in the first place, w2 muit resist as inpractionble. It would be quite out
of the question to incronso our rupee loan by so largs an amount as 2 millions ;
aud the Becretary of 8tate in Council, whose docision as to tho eapacity of the
London market for absorbing fre.h Tndinn louns wo bhave to accept, would
not thank us for any propossl to make this largs addition to the amount
which he intends to raise in sterling. In tho next placo, the proposal taken
literally is open to serions objection on the grounds of economy. We are
asked to borrow 2 millions now which will be used for expenditure at
snme future indefinite period. In the meantime, until the necessity for
.using the money arises, we should have to pay interost on the loan or, if we
invested the money, to take tho usual risks of buyiug cheap and relling dear,
Why should we bLorrow before the necessity actually nrises? Why saddle
ourselves with interest or possible loss for an indefinite period ? The market
will still be open to us whon the opium-revenus disappears In the third
place, attractive though the proposal for an Opinm Fund at first sight seems
to be, I am not quite convinced that it would be good business. The existonoe
of a fund or resorve is often a roal danger. Guvernmont after all is a very
human organisation ; and the influences which make for economy are by uo
means always as strong as the influences which make for expenditure and
even extravagance. 8o long as itis known that Goverminent, however hard
up we, in the Finance Departmont, mmay pretend to be, have n large reserve
for future expenditure, the temptation to draw upon that reserve is very
great, and the tendency is to overrule pleas for caution and cconomy. If
theve is no such reserve, heavy new expenditure may mean new taxation or
specific borrowing; in which ocase the powers of u&mo:n{;enre enormously
strengthened and the voice of caution has a chance of being listened to.
It is thus in no spirit of temporising that I urge the wisdom of post{nniﬁ the
attempt to build up a cn.nl:l reserve against the losses which the decline of our
opium-revenue may involve in the future. ‘There is much that we can do, and
are doing now, to discount those losses in advance; there is much expendi-
ture to curtail : there are other resources to develop. DBut even if the losscs
come upon us sooner than we expect, and even if they find us short of
complets readiness to meet them, we shall not even then be at the enl of
our resources. When the time of transition comes, we may be able t> carry
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over it, as we have done before, by temporarily increasing our unproductive debt
or by postponing its reduction, or by taking such other measures as the
Government of the day, with the advice of the Council of the day, may determine
to be best suited to the circumstances,

“There is thus to my mind a very strong case indeed against the proposal
to creste an Opium Tund. But the Hon'ble Mr. Gokhale has given us an
alternative. If we do not like the Opium Fund, he would be ready to use the
borrowed money on initial expenditure, upon lducation, Banitation and Medical
Relicf. There is of course, as the Hon’ble Mr. Madge has said, no one in this
Council who will say a word against the merits of these claims upon us. The
large grants for them which have Leen made in the current year are surely
sufficient evidence of the Government’s practical sympathy with the objects
which the Hon’ble Member has at heart, and it is most improbable that there
will now be any going back from the forward policy which has thus been started.
But when it comes to the question of the appropriate method of financing those
reforms, it is just as w&l to consider exactly how we stand. When the
Government of India have borrowed in the past, except in the event of war
or other calamity, they have borrowed for works which will in a reasonable
time return sufficient profits to cover the interest on the loan. Are the
Government of India going to abide by that safe conservative tradition and
confine their loans to loans for productive works, or are they going in the
future to borrow for soﬁoog: and hospitals as well P It is true of course the
schools and hospitals are productive assets in the moral balance-sheet of the
nation; but when you get into the moral Dalance-sheet, you are apt
to drift into metaphysics, :and metaphysics is a tricky cargo in .the
financial ship. IE is a well-established practice to borrow only for
works where we can measure the actual cash return; and if we were to
abandon that practice and start loans for schools and hospitals—and if for
them, why not also for roads and court-houses and jails and for the army P—
then we should be embarking on a new policy and a policy of doubtful
wisdom. He would of: i be a_bold man who would prophesy that the
financial methods of {the : Govérnment of India will endure in this mutable
world for all timé ; buf:at présent;thosé methods are all against any increase
of our permanent' deht ion . jpurposes jof social reforms, the expenditure on
which is veiled in the mists of the future. , ; P

“This much for the literal interpretation of Mr. Gokhale’s motion which
I submit that the Council ought not to accept in the form in. which it stands.
But the Hon’ble Member has ‘explained that there is & somewhat different
pm@a behind ‘the circumscribed : terms of the resolution. He does not
really want us to increase our borrowings next year; but he disapproves
of our wsing a part of our Opium receipts in the reduction of our temporary
debt. Now, B8ir, what are'the facts which the Hon'ble Member
complains of ? They are these. In 1008-00 we had a large deficit owing to
various causes with which the Council is thoroughly familiar. The result of
the deficit was that we had to run up bills, which we were unable to meet
during the year. 'We have now had & windfall, unforescen and unlikely to
recur. What we propose to do is to pay off these bills from this windfall, and
thus to place ourselves in the same position as if there had been no collapse of
our revenue in 1908-09. ' Surely this is in accordance with the duty of a
prudent Government or individual. What would a private individual do in
similar circumstances ? Suppose he owed money to his baker and his tailor and
his shoemaker, and suppose he were suddenly left a small legacy ; would you
advise him to spend his legacy in buying a motor car, while his bills run on and
run up ? Or would you nzvisa him to satisfy his oreditors first and be content
with a pony-cart ? I am quite sure. what my Hon’ble friend would do in such a
case in private life; and why should he ask Government to act differently ?

*From this homely analogy to the wider question which Mr, Gokhale has -
raised however is a big stride. * What he has pressed on us today, with his ,
usual wealth of statistical knowledge, is what g:e has 80 often urged -in this
Gouncil before, that we are in far too great a hurry to.reduce our unproductive
debt. I am afraid that in this respect, between the conservatism of tﬁe Finance

G4
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Department and the radical optimism of the Hon'ble Momber, there is a
great gulf fixed over which T cannot pretend to throw a bridge. Mr. Gokhale
ionestly belioves that we make a feﬁsin of 1his reduction of our unproductive
debt ; that we might very well stay our handsin the work of reducing it and
allow the money which we divert for that purpose to be otherwise and beiter
employed. We on our side beliovo ecqually honestly that the presence of our
unproductive debt is an incubus and that its growth is a danger to be averted to
the best of our ability. We believe that in steadily striving to reduce it we
act in the country’s best intercsts. We reduce the dead weight on the tax-
pa{er and we strengthen what Mr. Gokhale calls the shibboleth of the credit
of India. There is much in which we may ask posterity to share with us; but
posterity will have burdens enough of its own when it ccmes to earry them, and
the less we throw upon posterity tho truer servioe we render the country.

“I accept the Hon’ble Member’s figures, with one reservation that
I shall keep until wo come to another resolution of his which stands
on the agenda. I admit that in the Jast Lwelve ycars we have made remarkablo
progress in wiping ouf our unproductive debt. I agree that in the future we
may not be able to reduce it at the same pace and that there is much to
be said for introducing greater system into our Sinking Fund payment
as Mr. Gokhale urges us to do. But that we should maintain a sinking fund,
and on a liberal basis, seems to me absolutely essential. I cannot agree with
my Hon’ble friend that we make too much ado over the oredit of India. I
cannot agree with him that the oredit of a country is o Western formula and
has no application to India ; for, in my humble judgment, her credit is just as
essential to her welfare as her education, or ber technical skill or her industrial
development, and her credit is built up in many laborious ways, of which the
extinction of her unproductive debt is only one.’

The Hon’ble MB. GOKHALE : * Bir, I should like to say a few words in
reply to what the Hon’ble Mr.' Meston has said, before this resolution is put
to the vote. The Hon’ble Member befan by giving me credit for aleights-of-
hand and feats of jugglery of which I have oconsidered myself more or less
innocent. However, I should like to know where the sleights-of-hand and the
jugglery have come in. 8o far as the two surpluses, the Opiumn surplus and the-
non-Opium surplus, are concerned, I only wanted to know why the Department
had set apart one million for Education and Sanitation from the Opium surplus
instead of from the other surplus in which there wasa margin for it. The
Hon’ble Member could then have kept the wholo of the 8 millions of Opium
surplus intact. Me could still have given us the money for Sanitation and
Education ; he could still have made those grants to Local Governments of
about a crore and four lakhs for various specific purposes, and yet he would
have had a non-Opium surplus of half a million. wanted to know why, in-
stead of ndogting this simple course, the other course has heon adopted by the
Government ; but no answer has beon forchcoming to that ; and instead of
giving the explanation asked for, the Hon’ble Mdmber describes my present-
ation of figures as a feat of jugglery. However it is & small matter, and may
well rest where it is.

“ 8o far as the policy of providing a sliding scale of diminishing revenune
for Opium is concerned, I entirely approve of it. I suggested that course myself
last year, and I am convinced that that is the only safe and sound course. Tke
&mstion is, what is to be done with the surplus that vou get over and above

e revenue of this sliding scale ? The Hon’ble Member said the Government
would devote this excess just now to reduction of debt, and, when the time
comes, they would consider what they should do—whether they should again
raise their unproductive debt, or adopt such other mesns asin their wisdom
and with the advice of the Council they might think proper—which means
impose additional taxation, which they are sure to do. Bir, I have been follow-
ing Indian finance for the last 25 years with some intcrest, and if I know
one thing, it is this. Whenever there is a deflcit, the occasion is straight away
utilised by the Government for imposing additional taxation ; but, on the
other hand, surpluses havo been rarely followed by a remission of taxation. It
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is only when it becomes absolutoly impossible to maintain the old level of taxa-
tion any more, that romissions are granted to tho people, and that very tardily.
The reason for this is obvions. T'ho Deprurtment does not cara to relinquish its
hold on the mongcy, if it can help it. 1}:‘.‘ulﬂic opinion in the country is weak.
Thero are no clectors here to win over, to placate, or to please, and the Govern-
ment, having the moncy, do not want to let it go.

“ 8ir, the Hon’hle Member has said a good deal as to the form of my
rosolution; butI really think he need not have spent so much of his enorg
on it. He knew qunite well what I had 1In my mind, and indecd,
last year, it was he himself who put me in the way in this matter.
I was then in a difficulty as to how to rise a similar question, and the
Hon’ble Member came to my rescue and pointed out to me how I could get
round the rules and rvaise tho discussion. I then followed his advice and was
very grateful to him for it ; and all I have done this year is to adopt the samo
course again. He knew what I had then in view, and he knows what I have in
view today ; and therefore all thatho has said just now about not raising any
more loans, about the inadvisability of adding to our indobtedness, was really
somewhat unnecessary,

“ Then, Bir, the Hon’ble Member says that, in the opinion of the Fin-
ance Department, with its congervative view in this matter, a reduction of
debt is the wisest policy to pursue in such ciroumstances. Our: debt, however,
is extremely small, and my question is, how much do you want annually, as a
sinking fund, to reduce this debt still further? Next year, for instance, you
have alrexdy provided 2 crores for the purlmae out of the orvdinary revenue of
the country. Avre you not satisfied with that? Do you want 3 crores, 4 crores
or 5 crores every year in order to reduce this debt of 37 millions? The Hon'ble
Member lias not altempted any reEly to that. Of conrse a small debt is &
most convenient thing for official speakers on the subject of Indian finances, It
provides exceedingly good material for glowing periods to adorn the perorations
of official speakers on the subject of the management of Indian finance whether
here or in Parlinment. ;But that is hardly any consolation to us who,want so

much money in's0 many directjons for those pressing and all-important objects
that I have mentigned. i;As to?whether fve can spend large sums on  non-recur-
ring oses usefuﬂt!, I 'think the Hon'ble Mcmber may ask the: Hon'ble
Mr Bﬁer After the Conference that ‘we had at Allahabad recently, I am
uite sure that the Hon'ble Mr. Butler would at once give him a programme
amt would show that not one but 10, 15 or even 20 millions could be usefull
employed as non-recurring expenditure in the directions I have indicated. It
is quite true that two years ago we had a deficit. But is that a fair way of
putting it? We had a deficit two.years ago ; but the defictt came after 10 years
of uu.réuses. ‘Why does the Hon’hle Member take 1908-07 as the starting point ?
Why does he not take a point two or three years before that? You had 10
years of surpluses during which period you realized—jyou will find, if you will
refer to the returns—a total of about 26 millions assurpluses. After 26 millions
of surpluses had heen realised you get one year of a deficit of 8:74 millions; after
which you agnin have two small surpluscs. And Eou insist on making
up for the one deficit by devoting to paying it off succeeding surpluses,
regardless of the fact that there have bheen 28 millions of surpluses behind,
It only means that whenever you' have| money, you want to devote it to the
reduction of debt, because somehow that is the ambition of every Finance
Minister ; and when you have a deficit, you keep that deficit before the public
till you are able to get some more money to wipe it off. I really think, Sir,

© that the eountrty has s right to complain of this policy. I am speaking of the

general policy followed year after year in this matter, not of the policy adopted
in this particular ‘Budget. I have already expressed my great satisfaction as.

* to some of the principles laid down and the dispositions made in this Budget.
! We are grateful to the Hon’ble Finnnoe Member for what he has done, for

he has done what we did not succeed in inducing any previous Finance
Minister to “do. He ha« given us a million for Education and Banitation, and
those of us, who have been raising our voice in favour of such a grant year
after yoar these several years, surely we are not likely to be wanting in
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atitude to the Hon'ble Member for this. But the Ion'ble Member

oes not yet go far enough. One million is good, but three millions would bo
better. If he would set apart these 8 millions to constituto an Opium  reserve,
then I do not want thein for the other purposes meutioned ; but if you are
going to use the money for reducing debt, we deem it our duty to protest. As
my friend, 8ir Vithaldas Thackersey, has pointed out, if you devote 2 erores a
year to the reduction of debt, you would be able to wipe off the whole amount
in the life-time of a single generation. My friond was not right about the 75
Iakhs. The total amount under Famine Insurance is 160 lakhs, of which half
is devoted to protective irrigation, when there is no demand for actual famine
relief, and the other half, that is, 75 lakhs, is devoted to a reduction or avoidance
of debt. Thorefore, that sum is generally available for reducing debt along
with tho amount that is provided for tho redemption of Capital under
Railways.

* Before resuming my seat I would request you, Sir, to put the rerolution
to the vote in two parts, under rule 16. Rule 16 suys * if any resolution involves
many points, the President at his diseretion may divide 1t so that each point
may be determined sﬂpurabe]{i' I recognise the force of some of the observa-
tions of the Hon'ble Mr. Madge. There may be other Members who would
be willing to support me in my proposal about an Opinm Ieserve Fund, but
who would not ocare to have the whole of the money assigned to Education,
Sanitation and Medical Relief. I am therefore quite prepared to ask, Bir, that
you, in your discretion, may tEut the two parts of this resolution to thoe vote
separately ; nmnellly. first, that the 2 millions be devoted to the creation of an
Opium Fund ; and, if that fails, then that it should be devoted to Banitation,

ucation and other purposes.”

The Hon'ble 81z Guy Freerwoop Wirson: “Mr, President, the two
main features which have been brought forward in support of this resolution
are the question of the way in which a Binking Fund 1s to be worked and the
question as to whether or not debt should be paid off.

« Before taking these two points, I should like to say that the Hon'ble
Mr. Gokhale said that no Government, so I understood him, will borrow to
meet current expenditure. I am afraid we have a recent experience of &
Government having done that as recently as 1808-1909, and that 18 one of the
rensons why wo have a tomﬁvore.r{ debt. Ho also said that our credit was so
good that we could afford to let the dobt rum, and that he, for many
years, has been advocating that we should not pay off this debt, notwithstanding
which the Government have adopted the practico in the past, as I hope it
will adopt the practice in the future, of paying off debt. It is probably
because Emt practice has obtained in the past that our credit is so at the
present time, and I hope that if we continue that practice our credit will
1ncrease.

“ Another thing that struck me was thata point was made that the debt of
this country was immeasurably smaller than the debts of Western countries.
Well, I hope it is; because not a day passes in this Council or outeide it that
it is not umpressed upon me most forcibly by every Indian Member that I
oome ACTOsS t this country is such a poor oountry that it cannot pay its
own debts and should get indulgences of a pecuniary character on every
possible occasion. Therefore I think we should be very chary of adding
to the debt or allowing it to run on since we are told that this is a very poor
country. Mr. Meston has dealt very fully with this resolution and I do not
think there is any reason for me to take up the time of the Council, which has
important work before it, with any further remarks ; but I should like
to say to my Hon'ble friend that T am quite willing to consider his :Fmpou.l
in regard to a fixed Binking Fund. It is & very important question. The
fact that a man of my Hon’ble friend’s standing and knowledge should ad-

vocate it, in itself justifies full attention bei.nf given to it, and I think it is
quite right that we should consider his proposal for a fixed Sinki.nf Fund in
place of the fluetuating amounts which goin one way or another to bring about
the redemption of an unproductive debt. I shall make a special point of
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considering his proposal during the summor. 8o much for what T think was
one of the features of his speech.

“1n regard to the other, the question of paying off the debt, T will merely
say that I differ entirely with the Hon’ble Member in regard to the liguidation
of temporary debt. After all, evory honest commercial house which is unablo
to meet its engagements and has to discount bills in'a lean ycar considers
it to be its honourable duly to take up thoso bills in a presperous ycar, and
cven the most impecunious South Ajmsrican Repablic makes an  offort
to redeom its temporary debt; and in adopting the course which wo have
adopted, I helieve the Government of India will have behind it the approval
of overy sound man of husiness in England or in India. I am sorry that I
cannot aceept tho resolution.”

On the first part of the resolution down to the words * Opium Iund
the Council divided as follows:—

Ayes—15.

The Hon'ble Pandit Mailan Mohan Malaviya ; the Hun'ble Nawab Abdul
Majid ; the Hon’ble Raja Partah Bahadur Singh of Partabgarh ; the Ion’blo
Munulvi Bhams-ul Huda ; the ¥on’ble Sir Bijay Chand Mahtal, Maharaja-
dhiraja Bahadur of Burdwan ; the Hon'ble Mr. Sachchidananda Sinha ; the
Hon’ble Mr. Haque; the Hon’ble Nawab Saiyid Muhammad 8ahib Bahadur ;
the Hon’ble Mr. Bubba  Rao ; the Hon’ble Mr. Gokhale ; the Hon’ble Mr.
Mudholkar; the Hon'ble Mr. Madge ; the Hon'ble Mr. Chitnavis ; the
ITon'ble Mr. Dadabhoy ; and the Hon’ble Sir Vithaldas D. Thackersey.

Noes—39.

His Excellency the Commander-in-Chief ; the Hon'ble Mr. Carlyle ; the
Hon’ble Mr. Butler ; the Hon'ble Mr. 8yed Ali Imam ; the Hon'ble Mr. Clark ;
the Hon’ble Sir Guy Fleetwood Wilson ; the Hon'ble Major General Grover ;
the Hon’ble Mr. Earle ;-the Hon’ble gr. Maclagan ; the Hon’ble Sir Lionel
Jacob ; the Hon’ble Mr. Porter ; the Hon’ble Mr. Robertson ; the Hon'ble Mr.
Brunyate ; the Hon’ble 8ir Henry M¢Mahon ; the Hon'ble Mr.  LeMesurier ;
the Hon’ble Mr. Holuis ; the Hon’ble Mr. Meston ; the Hon'blo Mr. Fremantlo ;
the Hon'ble Mr. Todhunter ; the Hon’ble Surgeon Genoral Lukis ; the Hon’hle
Mr. Graves ; the Hon'ble Mr. - Maopherson ; the Hon'ble Mr. Andrew ; the
Hon’ble Mr. Quin ; the Hon’ble Mr. Birkmyre ; the Hon’ble Mr. Graham ; the
Hon'ble Mr. Monteath ; the Hon’ble: 8ir Sassoon David ; the Hon’ble Mr.
Phillips ; the Hon'ble Mr. Gates ; the Hon’ble Maung Bah Too ; the Hon’ble
Lieutenant Malik Umar Hayat Khan ; the Hon'ble Licutenant-Oolonel Davies ;
‘the Hon’ble Mr. 8lacke ; the Hon'ble Mr. Stewart Wilson ; the Hon'ble Mr,
Dempster ; the Hon’blo 8ir T. R. Wynne; the Hon’ble Mr. Kenrick ; and
the Hon’ble Mr. Kesteven.

So the first part of the resolution was rejocted.
The second ‘part of the resolution was then put and rejeoted

TOBACOO-DUTIES.

The Hon'ble MR. MAzEARUL HAQUE: “ Sir, the resolution that stands in
my name and which is numbered (2) in this List of Business is substantially the
samo as the motion which I had the honour of submitting to this Council on the
Tariff Bill. 8ir, that motion you were pleased to rule out of order on the ground
that it could not be treated as an amendment. As a matter of fact it was a sub-
stantial proposition of mine in rejection of the Bill itself, and I do not think that
there was anything in it to be riled out of order. Of course, I had to bow to
the ruling of the Chair, but I gained my object. There was a full discussion;
my Hon'ble friend Mr. Gokhale supported me, and the Hon’ble the Finance
Member was kind enough to reFly. herefore, I do not consider that there is
any necessity to move this resolution, and so I crave leave to withdraw it.”

Permission was granted.
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FEES IN PRIMARY SCHOOLS.

The Hon'hle Mn., Maznarvn HaqQue: Sir, I beg loave to move the
following resolution for tho consideration of this Council. The resolution runs
thus :(—

'That this Council recommends that the grants to Loeal Governments be increased by
such an amount as will ennble them to remit the fees payable in Primary Schools for the
coming year,” :

“T confess that I feel a little nervous in moving this resolution, and the cause
of my nervousness is that T have alroady been threatened with being called to
order roveral timoes in my spocch. Howerver, the call of duty is paramount, and
Tintond to speak what I have to say. 8ir, this resolution nims at a very small
beginniug to bo made in the advancemont of that grand scheme of free and
compulsory education which was so ably moved by my Mon’ble fricnd
Mcr. Gokhale in his speoch last year, and to which I gave my humble but
whole-hearted support. Our jdeal is that education should becoms universal in
India, and that every wuit of the communily—young or old, man, woman or
child--should know how to read and write his own language and to keep his
own accounts. That is our ideal and wo intend to work forit, live for it,
till we socure it. We may not succced to-day, we may not succeed to-
morrow; but we are bound to succeed sooner or later, if only the full forco of
public opinion is brought to bear upon tho Governmout. Bir, this Council is
aware that in 1906 the Government of India wore thomselves vory strongly of
opinion that fees in primary schools should be abolished. Sir Herbert Liisley,
in his Jetter to Local Governmeonts, dealing with the subject, wrote thus :—

‘If the Government of India have never declared that universal primary education is
the aim in view, yet the whole apirit of their declarations has been in favour of the fullest

ible rrorilion of primary schools. To . insist upon the permanment retention of fees in
manifestly incompatible not only with universal school attendance hut with anything that
approaches to it. They would therefore desire to abolish fees a8 soon as the finonces of the
country permit Government to increase the funds available for primary edueation to suoh an
extent as to counteract the loss of incoine which would thereby fall upon these schools. The
Governor General in Council hopes that this time hus now arrived, but he desires to examine
the question in the light of the replies to the enquiries made in this letter regarding the cost
of the scheme.” -

“ There could not be a more clear and définite cxrrcssion of the views of
the Government than that contained in this passage. Thoy say that the time
Lias come for the abolition of fees in all primary schools, but they want to
know the probable cost of the scheme.

“Buch were the views of the Government of India in November 1908.
Bince then the personnel of the Government has entirel{ changed and we have
not a single Member of that Government who Lad takeu part in the letter of
Bir Herbert Risley. We do not know the views of the Hon'ble Membeors
who now have their scats on the Ministerial Bench ; but we may ta}:e it that
they cannot with any propriety altogether repudiate the views of their prede-
‘cessors. What they can do, and perhaps will do, is to take shelter behind the
opinions of the Local Governments. To meet themn on their own ground, I
bgve taken the trouble of going throngh the bulky volume of the papers issued
by the Home Department, a copy of which has been so kindly supplied to me
by my esteemed friend, the Hon'ble Mr. Earle, to whom I offer my thanks for
his conrtesy. These papers are really worth perusal. Ou an analysis of all
the opinions on the subject, I find that Madrns, Eastern Bengal and Assam
apd the North-West Fronticr Province enthusinstically support the scheme
for the abolition of fees in all primary schools, while Bombay, the United Pro-
vinces, Burma, the Central Provinces, my own province of Bengal, and the
Punjab oppose it. Bo that out of 9 administrations consulted, only 3 suEport
the measure and tho rest are opposed toit. The opposition is mostly based
upon the fact that the money would be better speut .on the extension of tho

ls in backward arcas and the lettering of the teaching stalf and the in-
specting :fencies than in the abolition of fees. DBut these are the personal

inions of the heads of these provinces. The peopleare practically unanimous
t education should be wmnde free. Thus the Chief Commissioner of the
Central Provincas writes, ‘with the single exception of the Akola Municipal
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Comnmittes, all the local bodies of the Central Provinces and Berar have wel-
comed the proposal fo make primary education free, and the majority of these
have also been inclined to favour it.” The Lieutenant-Governor of the Punjah
says that the proposal is of no practical importance in his province bheocause
there primavy education is already free so far as the agricultural classes are
concorned. The letter of the Bengal Government says that ‘the weight of
opinion is in favour of the abolition of fees,’ and goes on further to say tlkat
‘as to the desirability on general grounds of abolishing fees in primary schools,
thero can in 8ir Andrew Fraser’s opinion be no doubt.’ I should like here to
refer speciﬂ:}éy to a few very valuable opinions given by high officials of Govern-
ment. The Hon'ble Mr. Earle was then Director of Public Instruction in Bengal,
and he in his reply, after raising cortain objections from the educational point
of view, goes on to make theso pregnant observations. I hope my Hon'ble
friend will give his attention to me. He may have forgotten these ob-
servations; it is such a long time since he made them. He says :

¢I am not howover inclined to regard this question from a purely educational point
of view. I think that the meed of obtaining control over primary education at ounce ie
stronger than that of improving existing schools and establishing new schools in backward
areas, strong though that need is. 'We have seen what hus been the result in the past of leavin
secondary education practically to look afteritself. That olass of education is, as officers an
people recently consulted on the subject unanimously agree, in & deplorable state of ineflici-
ency. In brief, the chief causes :have Leen & policy of noun-interference and meagre grants-
i nid.  The imwediate consequencéd of a bad system of secondary education has been the
l::ur charuoter of the men turned out of the colleges. Fortunately, the Government of India

ave now taken this subject in hand, and a scheme is under preparation which will involve
very considerable exg.eme on secondary education, with correspondivg increase of control over
socondary schools. This result will be entirely beneficinl. The echeme for the abolition of
fees in pri.m_alg sohools, if adogted, will give Government a similar control over primary
education. ot only this, but the scheme will also lead at no distant dute to that
extension of primary education which, as all are avreed, is & most rresoing need.
Feca having been abolished, aided schools having become publicly managed schools, and
unaided schools having besn takén on to the aided list or having become publicly managed
schools, atmna pressure will ‘be bropght by the residents of areas where there are no schools
for the establishment of hphool:i: those aress. The sholition of fees seema therefore to
me to be only the first of a!'series
and of oontrol'by Government. !
may be carried through.’ ' . _

“8ir, I am supported in my views by the opinion of the Hon’ble Mr. Earle,
who at that time held the responsibleé charge of education in the province of
Bengal. It is difficult’to add any argument of my own to his statesmanlike
handling of the question, and I hope that my Hon'ble friend will use all
his official influence with the Members of his Government so that they may
accept my resolution.” The Hon’ble Mr. LeMesurier, our colleague in this
Council, and Mr. SBharp, the then Director of Public Instrnction in Eastern
Bengal and Assam and now Becretary to Government in the Education Depart-
ment, were also very sympathetio, and I have no doubt will support me now.
Sir, as a Musalman, I have been specially gratified that not a single Musalman
gentleman or Musalman Association whose opinions were asked and whose
I:EH“ are incorporated in those papers gave an unfavourable opinion. This

1 show that a large volume of: official opinion is on the popular
side. On a previous occasion in this Oouncil I have already referred to the
resolutions passed by the two principal Associations in India, the Indian
National Congress and the All-India Muslim e, in favour of adopting
a system of free primary education for the whole country. Thus we have a
unanimous people backed by numerous high officials of the Government
demanding this great reform. 8ir, I should like to deal with the opinions of
His Excellency the Governor of Bombay and His Honour the Lieutenant-
Governor of the United Provinces. - His Excellency the Governor of Bombay
says that education should be made compulsory before it is free. But I do not
see that there is any conneotion bétween the two. It is perfectly true that’
where you have introduced the element of compulsion, there must be free
education.” But it does not necessarily follow that where you have got no
compulsion, there should not be free primary education. Amr the sdme may be :
said as regards the reply of His Honour the Lieutenant-Governor of the United
Provinces, He says first of all you ought to have universal primary education

£ efforts, all involving an extension of ‘primary education
tecommend thereforo that if poseible the ertire schome
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before you make it free. I most respectfully differ from him in that respect.
In my opinion, unless you make education free in this poor conntry. you cannat
make ituniversal. Yes; primary education caunot become universal until you
make it free. There romains the question of cost. In the last quinquennial report
on education the sum of Rs. 32,064,600 is shown as realized from fees. Burely this
is an amount which the Hon’blo Bir Guy Flectwood Wilson ean eusily afford for
such a noble object. T am sorry to find thut my Hon’hle friend is not hore; but his
able lieutenant tho Hon'ble Mr, Meston is here, and I hope he will note what 1
have to say. The Hon'ble Finance Member can no more plead poverty or short-
ness of funds. It would Le rank ingratitude on our part not to recognize the
substantinl help given to Edueation by his handsome graut of nearly a crore of
rupees.  Indeed, we are sincerely grateful to him for his gonorosity. Heis the
first Financial Member who has translated principle into action. But I must
tell my Hon’ble friend that on this question of primary education we shall not be
satisfied by mere non-reourring grants, however large they may be : what we
want is that a definite policy should he laid down whieh should be porsistently
kept in view till the whole country is supplied with froe ‘Iprimary educatioun.
The effect of iy resolution is a move in this direction. The time bas come
when the Government should no ore shik their duty as regards this all-
important question. If is not to the advantage of Government that a vast
pog:lat.ion of teewning millions should rewnin steeped in i{:nomnca. While it
13 dangerous for the one, it is wasteful for the other. 8ir, I shall not take any
more time of this Council and I beg to move my resolution.”

The Hon’ble LIEUTENANT MALIK Umar Havar Kuanv: “Bir, as the
resolution which is mow put forwanl deals with fre: primary education
in which the landholding olasses whom I have the honour to represent are
durectly or indirect.lL ncerned, I should be failing in my duty if I did not
offer a few romarks. I think, whon the new Dapartment been created
for the purpose, wo should let wnatters alone for a while and give it a trial, and
;f the::d things are found uneatisfactory, such a resolution can ensily be brought

orward.

“ Education on an extcnsive scale is & question which will decide the des-
tinies of India one way or the other, and to deal with it in an off-hand way
by moving a resolution would be morely rushing things. I think the educa-
tion which has hitherto been imparted in our schools is surcly not the bost,
which is evident from the stuff it has produced. Defective prmmrg education
on a big scale would be worse than defective higher cducation, becauso the
ignorant people thus produced would just learn how to read and write and
sny mischievous paper could lead them to acts which might be attended with
serious consequences.

“ Again, to draw off all the people from their forefathers’ occupations and
to be unable to provide them with any other suitable openings is a gross
mistake. It has already been committed and the results are evident. The
resolution as it stands may look very nice till the secret is reveanled. The

uestion is, where would the incr expenditure come from? Burvly from
&a Government revenues, which are mainly contributed to by the agriculturist
olasses. An agriculturist who has only one b;i};: of land out of which he may
get some twenty or twenty-five rupees a yoar to pay land-revenue; while
a trader who may earn a thousand rupeesn year has to pay no income-tax,
and this income also is generally derived from landholders. Tf freo primary
education is forced upon the people, it will mean that the trading and now.
iculturist classes will benofit at the oxpense of agriculturists. If, on the
er hand, such classes paid fees, it would be only just, asthey would be
paying for an immediate benefit that they would be then deriving,

“ Now, I have to say a word for the agriculturists and the difficulties thoy
have to encounter in way of educating their children. Owing to the
increase in their numbers, their landod property is being divided and sul-
divided. An agriculturist’s case is not like that of a clerk who goes to his
office and gets a salary with which he can support his family who do not
work ; but a samindar along with each and every membor of his family has to
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toil for his living. Wheon he is working hard in the field and is plougling,
perhaps his wifo may be cooking Liy food while his son of a fender age iy taking
out the livestock for grazing. If Le sent this boy to school, he would have to
get another mian to do the work, whom not only he cannot afford to employ
but in soma cases it is impossible to scoure. Thon there is another difficulty.
And that is that most of the agriculturists are obliged (o reside near their lands
which may he miles away from any village and perhaps at such a distance from
a school that the boy cannot possib{y go to the s(!,hool and come back ina day
and has to be maintuined away from home at a cost which generally a zamindar
could not bear. 'Che agriculturist wounld thus bo linble to a double check as it is
called in chess, that is, he would be paying not only for extra labour in the
placo of his son but also spending another sum for the maintenance of his
son, with the risk that when he is out of his control he may %et so spoilt that
be may boe of no use to him in his occupation. When a boy or a man is
doing some work, -certain musoles of his are so developed as to fit him for that
particular exertion.”

Thoe Hon’ble Mr. Maznarur HaQue: “ May I rise to a poiut of order ?
Froe primnary education has nathing to do with compulsory education.”

Tre PresipeNt: I think the Hon’ble Member may very well take free
and compulsory primary education together as tho Hon’ble Mover has done.”

Tho Hon'ble LieuTENANT MALIE UMAR Havar Kman: “Ifa zamindar
boy goes on working like his father, he will get hardy and be able to work
efficicntly ; while, on the other hand, if ho is sitting down in the school and
carrying on his studies, he cannot have that bodily development and his limbs
will become 8o weak that he will be unable to follow his father’s occupation
and also develup a sort of false honour which will prevent him from doing
such a work. Personally I have hitherto nover seen a boy who, aftor having

the primary examination, has ever done the work of an agriculturist
with his own hands. .

“ In the interests, l-ilerefo}a._of landholders and in order .that their mone
may not be squandered‘over non-agriculturists, who are comparatively well
off, I have been obliged to oprose this resolution.” .

The Hon’ble Mz GorHALE : “8ir, I wish to offer a few cbservations on
this resolution which my, Hon'ble friend Mr. Haque has moved. 8ir, personally
I do not wish to Pras the question ‘of the remission of fees at this time of day.
I may mention that I used to raise this question in this Council year aftcr year
for several years, and that the resolution of tho Government, to which m
Hon’ble friend referred today, was issued alter a discussion in this Couneil,
initiated by mysalf. However, in view of the expressions of oPinion that have
come from several Local Governments, it is nccesssry to consider how far the
Government is likely to remit fecs and make education free at once. Of course,
no one will rejoice morg than I if Government s able to remit fees and make
education freo. It-is a matter of 32 lakhs a year to begin with—this remission
of fees ; and if the Gcg_érnmlel:o 80 cfl;grose. lfhey c::n do ;:t . Thi;d would mean
making it free first and,com afterwards, or it mi e made compulso
first and free aft’_érwn;{t‘tls, lzt'hioi\ryever way we begin :gwe have all to nlzlvang
towards the same’ goal, namely, free and compulsory education for all the
children in this country. I hope to introduce in this Council in a few dnys, if
Government will permit ne, a Bill to empower municipalities and local boards
to make primary education compulsory within their areas. The Government
have given a largg non-recwring. grant to primary education for next year.
I wish the Government had at the same time given a recurring grant to
primary education . to be distributed among tho provinces. A non-recurring
grant, without a recurring grant to support it, is likely to bo largely thrown
away ; it will be spent on school buildings or it may be spent on buildings for
training institutions : usefully spett, no doubt ; but in order to make'it really
effective, it.is nooessary to supplemént it with a recurring grant. It may be
that, as the Department of Exucation has been only recently created, it is not
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Yot ready with its programmo and so the question of a recurring grant has heen
simply postponed, and possibly the Finance Department may be able to find
mouey later. If that isso, Ilinve nothing moro fosay; but if there is no
intention to find money for recurring purposes during this year, and if the
Education Departmont is expectod to wait till next year, then I would respeot-
fully urge that it should not beso and that some provision should he made
in the budgot for next year for a recurring grant for primary cdueation.”

The Hon'’ble BAnU BRUPENDRANATE Basv: “I have much pleasure in
supporting the resolution of my Hon'ble friond Mr. Ilaquo. 'This question, ns
Mr. Gokhale has mentioned, has been brought forward in this Council as well
as in the Local Cowncils on many different occasions. The quostion of expense
has particularly stood in the way of Govermment. We bhave always had the
assurance that if expence did not stand in the way, Government would not stand
in the way, Government does not think so poorly of the stuff to which m
friend the Hon'ble Malik 8ahib has referred, and he has shown what that stu
is made of ; but what we want is not high literary cducation but simply, as my
friend the Hon'ble Mr. Hzque mentions, some knowledge of reading and
writing and arithmetic. That is not much, and that would 1:e uscful even to the
agriculturist. If ho had a little more kuowlelze, he would be able to hold bis
own against the mahajan and the zamindar.  Apart from that, however, and
coming to the question of expense, it strikes one, when the vast population of
India is considered, that free primary education would mean the provision of a
fund whioh would bo beyowd the means of the Government of India to create.
T respectfully submit that we should not boe overpowered by that fear. In the
first place, nmongst the higher communities of India from time immemorinl
it has been the practice of paying something back for the education that is
imparted to their children. It is ‘an immewcnrial customn that the dekshina
of the gury must be paid ; otherwise the education is fruitless. The result
would be that only the very poorest classes who are at present unable to pay
any fees, ot who pay very low foes, which do not swell our revenues to
any appreciablo extent, will be benefited, and in that view the question is
surely one worthy of consideration. I wonld not sugwest at the outeet that this
should be done tl{roughout the Empire, but selected arens might very ensily be
taken up where the experiment might he tried, and where also the experiment
which my friend the Hon'ble Mr. Gokhale has alrcady insisted on bein
tried, viz., of making primary education compulsory, might also be introduced.
‘Neither my friend Mr. Haque nor I expect that this resolution would be
carried ; but I think it is fair to us to say that wo want to have this question
Kromiuontly before the country and the Government, and that we want to

rin]g it forward every year, not in the hope that it would be earried, but in
the hope that its cause may he advanced notwithstanding the apprehensions of
friends like the Malik S8ahib.”

The Hon’ble MRg. SacEcEIDANANDA SivEA: “I had no dosire to
intervene in this debate at all and, but for the remarks of my fricnd tho Malik
8ahib, I do not think I should have trespassed on the time of the Conneil. I
must express my surp.ise, however, to find him, a rcjgrewntutim of the agri-

ultural classes, opposc a motion the result of which, if carried, would be to
onlighten the very classcs he claims to represent, to mnke them a little more
enlightened, and to make them understand and appreciate the blessings of
British rule better than they do au present. I remembher Sir Antony (now
Lord) MacDonnell saying at a convocation of the Allahubad University that
what the Government of Indin were afraid of was not education, but the
ignorance of the masses. I, therefore, think that any mcasure which would
tend in the direction of removing the popular ignorance should be welcomed
by the representatives of all classes of the Indian people. My own impression
is that the agrionltural classes of this country are very much at a disadvantage
as against the money-lendurs - the class charncterised by the Malik Bahib as the
non-agricultural de trading classes ; aud I think that in their own interest,
therefore, he shounld have welcomed a measure of this kind. But I s:xaosa it
is only in his capacity as the self-constituted Advocate General of I that
he comes forward to oppose even a motion of this character.”
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The Mow'ble LigvreNyant Marnik Umar Havar Kmaw: “ I stand for
a point of order. This is a personal remark which is not allowed, and he has
done the same thing to me the other day. He said it was a personal remark,

_and this is a personal remark.”

Tre PresmoeNT : T did not eatch the remark myself; but I am sure that

the Ton’ble Mr. 8inba will very willingly express regret for the annoyance
caused to the Hon’ble Member."” :

The Hon’hle Mu. 8AcHOEIDANANDA BiNua: “ I beg to say that I meant
no offence. 'With these few words I heartily associate myself with the
remarks of my Hon'ble friend Mr. Haque and cordially support his motion.”

The Hon’blo M. 8YED BgaMsur Hupa: “I beg, Sir, only to say that I
am in sympathy with my Hon'ble friend Mr. Haque, and so far as Muhammadan
opinion is concerned, it is at one with the Hindu opinion that primary educa-
tion should be made free in India. The question whether it should be com-

ulsory or not is probably one as to whioch opinion is divided. My Hon’ble

riend Babu Bhupendranath® Basu has said that, although he does not want it
to be made free tﬁrouglwut the Empire, he wants that in certain selected areas
the experiment should be tried. I heartily support him and only beg to ax}:ress
the wish that Eastern Bengal and Assam, whichis a province with a large
agricultural population, should be selected as the place for the experiment.”

The Hon'ble Mr. Quin : * The resolution on which we are asked to
vote runs thus : — .

“ That this Council reccommends that the grants to Local Governments be increased by
such an amount as will enable them to remit the fees payable in primary echools for the
coming year.”

'+ Now, Bir I feel that I ¢an hardly expect to be recognised as the representa-
tive of a Local Governmnent when I eay that I rise to op this motion for an
additional grantto a local exchequer. The attitude of a Provincial Membor
of this Council who coines here to represent a Local Government is popularly
supposed to bo that which is'gencrally attributed to * the daughter of the horse-
! * who is always cr{'i;g out ‘give, give'. On this oocasion, however, 1
feel that the proposali before usis one which it is not desirable '‘should be
supported by even the representative of a Local Government who may want
more monsy. o _

“ I would like briefly to state to the Council the reasons why I think that
this resolution should not be accepted by them. In the first place I do not
think that the question whether primary education is to be made free and
whether all fees are to be remitted at the expense of imperial funds is & question
which ean be either properly or adequately dealt with on a resolution such as
has been put before us today. This resolution affects an item in the Budget
for one year only, and it seems to me that when the time comes, as come no
doubt it will in t{w future, when the Government of India and this Counecil
have decided that education should be made free throughout India, it will be
necessary that a latge financial scheme should be framed in order to cover the
extra additional expenditure which will be involved. Until that time comes,
it secms to me futile that we should pass a resolution—which to be effective,
would have at any rate to be annual—recommending the remission of fees. It
appears to me to be quite useless that we should pass a resolution this year
for the remission of these fees, sesing, that next year or the year after the
exigencies of the situation might demand that the fees should re-imposed. !
Thie is not, i my opinion, the way in ‘which we should deal with a question of -
such great importance. NS

“ The second reason why I object to this proposal is that I think the
state of affairs which would ber:euflt _fnpnll tlzg r?amisaion of tl;fe :hm -woulld be .
unjust to a very large number of 'people—the masses e e in
Iniia who'are gt prrge'nt not withinpeor;oh of fnd?t?iea for education P;Orgvided'
by Government. ~And not only are such facilities not provided now, but it
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is quite clear that for some timo to come it will be impossible for those facilities
to be placed within theiv reach. The question was gono into in some detail
and at some length in discussing tho resolulion to which the T™on’ble
Mr. Gokbale has alluded which he proposed last year, and I will not detain tho
Council by giving any figures in the matter oxcopt a few which I would like
to mention as regards Bombay. In the provines of Bombay, of which we
have beard it said today and concerning which it is generally admitted that
it is by no means the lenst advanced educationally, there are over 235,000
villages and towns. Of this number at present two-thirds have no schools
provided by Government. The question of providing move schools has been
receiving great attention in Bombay, and within the last few years the
number has increased very considerably, and T may say that within the last
year no less than 656 new schools have been opened. But this still lenves
something like 17,000 villages and towns in the Bombay Presidency where
there is no school, and T may add that a considerable number of these, nmount-
ing, indeed, to several hundreds, arc not small villages, hut are villages
where there is a population of over 500. Now, the extension of
primary education by increasing the number of schools will no doubt be
continned by the Bombay Govornmont, and I bave no doubt alro
by other Provincial Governmonts; hut at the same time it has to le
recognised that this is a policy which must not be carried on too rapidl
because we are already finding in Bombay that thore is great difficulty in
obtaining qualifiod teachers for these schools at the rates of pay which can
be given. "It has, thercfore, becu found noecssary to utilise s considerable part
of the educational grant for the increase of the pay of the teachors. This is
of course a great drain on the resourcos which are available ; and taking all
the facts into considoration, it seems to be entirely unlikely that education
will bo brought within the roach of the great masses of the fooplo either in
the Bombay Presidency or elsewhere in the near future. As I have already
said, therofore, I regard it as wunjust that tho foos now leviod shounld
be given up, that tho fees which are c.ha?ed to boys who are within
reach of schools provided by Government should be remitted largely at the
expense of parents who, while they may have the desire to obtain education for
their children, are not in a position to give it to them because Government
cannot afford to place the requisite facilities within their reach. '

. “Lastly it seems to e that the proposed remission of fees is entiroly
unnecessary. It was abundantly shown in last year's debate in this Council and
it is unquestionably true—at all events I can vouch for it as regards the Bombay
Presidency— that where the rules relating to the admissicn of children to ecliools
without fees are strictly observed, there is no probability that any boy will be
kept away from school merely by his inabilily to pay the fee, Furthermore,
it seoms very probable that the remission of fees, as was stated in the debate last
year, will nof result in any large, or indeed in any very appreciable, increase
in the number of boys attending the schools. This, a8 I have said, has
already been more or less clearly been shown in th:dc{miers which have
been published on this subject, and I would now only this small point,
that during the last year the statistics of primary education in some Native
States of the Bommbay Presidenoy in which education has been made freo and
compulsory have been studied by one of our inspectors, with the result that a
very emall increase only has been noticed in the attendance at schools at which
fees have been abolished. It seems to me, Bir, thon that the proposal which
has been made by the Hon'ble Member is both inadequate, unjust and unneccs-
sary, and I hope thereforc that it will not be accepted by the cil.”

The Hon’ble Mz, MADGE : * Bir, as & firm advocate of primary instruc-
tion of a practical kind, to which the despaich of 1854 gives a paramount place,
I am sorry to oppose this resolution. Paradoxical as this statement may be,
I think a little examination of it will show that it is quite reasonable. Tho
despatch of 1854, which laid down the policy of the Indian Government om
the wholo subject of education, not only described the character which educa-
tion ought to assume, but also the resources from which its support should be
derived ; and unless there is some design on the part of the ernment to
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throw overboard that policy, of which we have had no indication yet, I think
we ought to trust the new Education Department to see how that policy, which
has beon departed from, probably unintentionally, in the past, is brought back to
its bearings in that despatch. 1t is premature, 8ir, now, when public opinion on
the character of both high and low education is in a fluid condition, to broach a
}nroposm.l of this kind. We ought to give the new Department time to consider
ww far wo have departed from the policy of the despateh, Thereis a great deal
of truth in what has becn said by the Hon'blo Mr. Gokhole that to provide a
sum of money from non-recurring expenditure for education, which is m]}aposed
to be a permanent thing, is almost a waste of moncy. When the new Depart-
ment is able to provide for recurring expenditure on a permanent matter like
education, then will be the time to consider what can be done for it. There is
also o certuin amount of truth in what my friend the Malik over thore has said
about the agricultural population. I do not for a moment agree with him in
supposing that education, if it is practical, is dangerous ; but we are ofton
carried away by avalogies drawn from civilized countries in this country. We
suppose that all institutions that ' have succeeded there must succeed in
this country, 'We have had more than one lamentable illustration, in my
humble opinion, of the failure of that theory. But as regards education
I think some consideration ‘:must be shown to the faet that tho employ-
ment of young people in ' agricultural homes forms a necessary “part of
their domestic economy, and that compulsory education aﬁlplied to that olass,
unless you made it selective as the Hon'blo Babu Bbupendranath Basu
suggested, would become absolutely tyrannical ; and I do not see on what
ground you can make it selective, if it 18 to be a nationa] institution. 1 think
great injustice and hardship would be done to many poor families if you dragged
:.heir children to school and compelled them to undergo a course of primary
nstruotion.

“In regard to the payment of fees, I have tried to study the valuable
papers that were circulated last year in Simla, and in my humble opinion the
weight of official ‘opinion is rather against than for the introduction of free
education just now. Where gpinions differ, I mean mere opinions, it is open to
non-official Members to disagree with official Members ; but where official
Members give opinions that are based on facts, I think that the least we can do
is to trust them in the report of sheir facts and trace the connection, asI have
done, between their opinions and the facts that they have stated. On these
grounds I think this resolution is premature "

The Hon'ble Mr.:MUDHOLEAR : * Bir, in considering this question it is
as well to remember that the experiment of compulsory and free education is
not one which is utterly untried in India. We have in for some years
past an experiment in this direction, carried out first in one distriot and after-
wards extended to other districts. And so far as that 8tate 1s concerned—and
that Btate I think might well be taken as typioal of other agricultural parts of

India—] say-so far as that experiment goes, it has proved successful. The
question of compulsory. education or free education is in British Indip & ques-
tion more of expediency, of what is practicable, than of what is correct in

fhri.neiple. Though I.am for free and compulsory education, I »ecognise
t, 50 far as the country as a whole is concerned, we are yet miles and miles
away from it; and .until we have advanced our educational efforts to a far
larger extent than is possible at present under the peculiar conditions of the
finances of the Government of India, the question of either free education or
compulsory education must remain in the domains of speculation. I think,
Bir, that our first efforts should be directed to expansion df education and to
‘have as many schools as it is possible to have with the available grants. I have
been always taking an interest in education, and I have been for a number of
{ﬂra connected with local self-government ; and I can say that there are very
ew boys—I cannot say that there are' no boys—who are ke&t away from school
by. the inability of thelr parents to pay their school fees though these latter
are anxious to give them schooling. In m{eqlm_vinoe in primary schools the
fee is very low, only one anna per boy, and I believe there are very few boys
who are kept away from school on that account alone, In rural tracts
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there are large percentages of freo scholars admitted, and in many cases
we find that private individuals are rcady to aflord help to those who
are prevented from sending their children to school on acconnt of poverty. o it
appears to me, Sir, that the non-official Members should rather direet their
efforts to secure oxpansion of education than to ask for free education though
we have to koep this ideal in view. There aro provinces like Bongal where
they have a school for every 8% square miles.  There are, on tho other hand,
rovinces whore there is not a school for 11 miles or for 22 milos. 8o when we
ve got a sufficiontly largo number of schools, then, and then alone, I think this
question of general free education or mmpulsm(?' oducation can be considered
in a practical form. And though, as I have said, tho ideal is to bo kept in viow,
111 th}nk wo might as well not spend much timo over a discussion of it
ero.”

The Hon’ble Mr. BUTLER : “Mr. Presidont, I cannot help expressing my
admiration for the skill and doxterity with which the Ion’ble Mover of this
motion skated over somewhat thin ice. He drew in his eloquent mauner very
largely on the lctter of the Governmont of India issued in 1900, and ho Jed us
to understand that the change in the policy which has followed the issue of
that letter was due to a change in the personnel of the Government. B8ir, I
think it is very easy to show that that is not so. Inthat letter it was expressly
stated, as far as I rcmember,—and I think my memory is correct,—that free
education was to be given as a measure of relief akin to remission of
taxation. Atthat time there were large surpluses in the prospect of the
Government of India. 8ince then those surpluses have disappcared and
we are now being faced with totally different conditions, under which the

blem assumes a different phase. The Hon’ble Mr, ue quoted
rom those papers selections of the opinions of differont officers; but,
although they may not have been published before the debate at this time last
year,—1I forget whether they were published or not,—1I submit that for all prac-
tical purposes and for the purposes of this Council, they were superseded by the
debate which took place here on the 18th of March last year. The Hon'ble
Member alluded very slightly to that debate which is nt in the minds of
all of us. I think we alfremember the h of Mr. Orange and the speech of
the Hon'ble Mr. Gokhale who moved the resolution. I will not suggest
that he has not alluded to that debate becausé it is less than a year sinco that
debate took pluce, and that, therefore, had I raised the question under the
Rules of Business this motion could not have beon debated today. I did mnot
wish to raise that question, because I knew it was a matter in which Hon'ble
Members of this Council would be much interested and in which public opinion
also was very greatly interested.

“Now I think I can take my start from the debate of last year. The
conclusion that was reached then was that so long as the demand for
education was in excess of supply, and so long as the supply of education
was limited by the state otP funds, it was prématurc and unpraoctical,
however desirable in itself, to remit fees and thereby pro famfo to reduce the

funds available for the extension of education. t, I think, was the sense
of the Council on the 18th March 1910. Now, I need not ask Hon'ble
gentlemen . whether there has been any great in the conditions

since then. 'We have not reached the land flowing with milk and honey :
we have had indeed a few bunches of the grapes of Eshcol in the shape of
E’l;!:tl for Banitation and Education, thanks to the kindness of the
inance Department ; but we are not yet near the promised land. Before we
get there, we have to cross the morass of decaying Opium-revenue. That being
so, I say that we are not any nearer, from the point of view of debate, to a
settlement of this question than we were a year ago. I have heard this afternoon
10 new reasons for free primary education. I do not think that it has even
been claimed that any new rcason has been advanced this afternoon. The
Hon'ble Member said that he would cecd with this motion year in and
r out until he secured his wish, I E‘:]!ae that he may not have to wait as
ong as in one of the great civilised advanced countries of the West they had
to wait for this. I recall that in the year 1791 the Constituent Assembly
in France declared that edumﬁonshoulibe provided for all and should be free
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in what was essential for all men. That wus in the year 1791. They first had
free primary education in France in the year 1881, that is, 90 years afterwards.
1 notice also that the Hon'ble Mr. Gokhale, who in this and othor matters has
shown so much moderation, has dropped for the present this question of free
education, and T do not think that in the circumstances I need detain the
Council much longer. I leave the queéstion as it was left last year.

“Relerence has been made by Hon'ble Members to the new Depariment
that is still new and indeed has not yet been weaned. I can assure them that
this Department is at present engaged, and busily engaged, in trying to draw
up schemes for the advancement of primary education. What forms these
schemes will tako eventually I am not in a position to say; I do not know,
and if Idid know I could notsay; but I can assurc the Council that the

' Government_of Indin will never dopart from any pledges that they have
i given, and I think that the creation of the new Depariment was in some
; measuro a pledgo that they would press on the policy of education more carnestly
and more vigorously, as funds permit, than before.”

The Hon'ble Mr. MazraRUL HaQue : “ I have just a fow words to sa
inreply. I am thoroughly satisfied with raising this discussion in this Counci{
That was my only object, and I never expected, while we non-officials are so
much in the minority, that this resolution would be at once accepted. I said
in my speech, and I repeat it, that we intend to bring this matter up before
this Council year after year, because we have set our hearts upon providing
free rima:]liy education for the people of tho country and we uha{l’ not be

isfied unless thoy get it. Of course, we do not expect that we shall succeed at
once, .as itis difficult to make an improssion upon the Government. But
eventually we do expect to make an impression, and especially we have at the
Head of this newly-created Education Dapartment aucll: a sympathetio officor
as our friend the Hon’ble Mr. Butler. We non-official Members have been
very pleased today . to hear the speech of the Hon’ble Member and the pledges
that he has given on bohalf of the ‘Government of India, and we are all
grateful to him. ‘
“I may say one word more. Being a lawyer, I thoughtthat the Hon’ble
Mr. Butler really got me as regards ‘the interpretation of rules and that
perhaps I was wrong in moving this resolution, as he reminded the Council
that it was within one year of the discussion we had last year on the same subject.
I believe the Hon'ble Mr. Butler has mixed up the two sets of rules: one
set of which is as regards the discussion of budget, the other as regards the
. discussion of matters of public interest.”

Tae PresipENT: *“‘‘The Hon'ble Member must resume his seat.
i The Hon'ble Member is out of order. The admissibility of this resolution
rests entirely with Government, and since it has been permitted, it .is a mere
waste of time for the Council to discuss it further.”

“The Hon'ble: Mr. MazeArRUL HaQUE: “Ibow to the ruling of the
i Ohair ; but I was charged with ignorance of rules, and I think I was bound to

mﬂy. . ‘.
; “ 8ir, one word fmor'e‘ a8 -regards the points raised by the Hon'ble Mr. Quin
; of Bombay. He said that it is the traditional policy of the Local Govern-
ment to oppose this scheme of frve primary education. At least I think that
. is what I heard him say.”
: The Hon’ble Me. QuiN: *That isnot what I intended to say. I said
i it was* the .traditional af;o]icy or the supposed traditional policy of a Member
representing a Provinci Government to get as much mone) as he can for pro-
vinoial finances from Imperial revenue.”
" The Hon'ble Me. MazmaruL HaQUE: “If that is so, I have nothing
-more to say. , I shall leave the Hon'ble Mr., Gokhale to oconvert the Hon’ble
Mr. Quin to our views, and I hope when he comes next year he will support
uh . : S

WU

The resolution was put and't'ﬁjected.
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SANITATION (EASTERN BENGAL AND ASSAM).

The Hon'’ble My. Syep Suaysur Hupa:  ““8ir, tho resolution that stands
in my name is this :—

“‘That this Council recommends that the grant to Eastern Bengal and Assam for
Sanitation be raisal from L00,000 to £100,000,”

“ Before going into the morits of this rosolution, I wish to assuro
the ITon’ble Members from the different provinces that this resolution does not
moan that any grants given to other provinces should be rovoked for the
benefit of Eastern Bongal, aud I may also assure the Hon'ble the Finance
Member that I fully appreciate the generous spirit in which my provinee has
been treatod in tho matter of the grants. My object in moving this resolution
is that a definite sum should be placed at tho disposal of the Local Govern-
ment, ear-marked for certain special sanitary purposes. If any one turns to
the Sanitar]y Report of the Province of Enstern Bengal and Assam—I have in
my hand the Report for the year 1909—he will find that out of a total
population of about 3 crores, about 728,000 deaths have occurred due to fever
only. The recommendations of the Malaria Conference regarding practical
measures wore divided into heads of (1) extirpation of mosquitos;
(2) prophylaxis; {8) education of the sanitary staff; and (4) financo. As
regards the first head, drainage was considered to be, under certain conditions,
tho most important anti-malarial measure in urban arcas ; but its impracticabi-
lity in rural aroas, except in special circumstances, was recognised by that
Conference. In such arens tho improvement of surface drainage. by remorvi
obstructions and filling up depressions was considered an important practica
measure. Both in villages and towns, the lowering of bigh subsoil water-lovel,
whenever practicable, was considered to be an anti-malarial measure of primary
importance. Attention was drawn to tho Italian method of filling up swamps,
to the clearance of jungle, and to the thinning out of dense tree growthsin
the neighbourhood of habitations. Bince these recommendations were made, the
Government of Eastern Bongal and Assam have not found it practicable to do very
much in the diroction of improving the drainage of rural areas or in clearing
jungles. This time fortunately a large grant has been made for sanitary purposes ;

ut the projects which the Government of Eastern Bongal and Assam have in
hand for improving the water-supply in urban arcas and certain other schemes,
would swallow up the whole of the £60,000 that has been granted by the
Imperial Government under the hoad of ‘ Banitation.’

“Well, Bir, the people feel, and especially those who live in malarial
districts feel most koonly, that a great deal may be done which is not being
done. 1t is all very well to carry on scientific investigations; but whilst you
are carrying on your investigations usle are dying by thousands. 1 was
told the other day by a high official that before Government spent any

sums of money on drainage schemes and jungle clearing they

must be satisfied that theso are useful measures. I find the fact of
their being wuseful measures has been recognised b& the Malaria Con-
ference. I do notsay that the additional £40,000 that I want would have
any great effect or that it can be utilised for any large drainage scheme at all.
But my object is that, if there is any doubt as to the utility of these measures,
this doubt should be set at rest lﬁv mymﬁ on experiments in selected areas.
There are districts in Eastern Bengal and Assam where the death-rate im
consequence of malaria has been as high as 37'41 per mille. In such districts
selocted oreas should be put under operation ; the place should be well drained,
jungle should be cleared, and if it is found afterwards that these measures
]mve diminished malaria in the place, then we might try to insist upon these
improvements being carried out ; and considering the mortality in the Enstern
rovince due to malaria, I think the people of the province could submit
tl.’o a special taxation if nocessary for the removal of such an evil,
The Finance Member has been generous enm:gh to distribute large
sums of money to different provinces. As I have said, I want an additional
sum of six lakhs for the &\:’rpose of tryiv eriment on tho lines I have
suggested, and I submit that this money be earmarked as granted for
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that partienlar purpose. If, 8ir, this brings us ncarer a solution of the diffieul-
ties which scem to surround tho question—and these difficulties have been
greatly increased 1:{ conflioting theories brought forward by experts—I think
the six lakhs would be well spent. Therefore, in view of the fact that thore is
cnough money in the hands of my Hon’ble friend the Finance Minister,
I hopo that this necessary measuve will not suffer for want of funds.”

The Hon’ble Mr. GoxnALE : “ 8ir, I have no wish to object to this reso-
lution ; not at all: in fact I wish good luck to every one who wants anything
fron the Finance Minister. But I would like to know on what principle these
grants have boen based. I sce no principle, looking at this list; probably the
allotment is made in the spirit of the financial administration, prior to the
year 1870, whon the Government that clamoured most got the most. These
grants have no necessary relation to cither the revenues which the different
Provincinl Governments enjoy, or to the expenditure on Sanitation and Educa-
tion—1I take the two together—which they incur. I shall, therefore, be very

nlzdedto’ hear from the Finance Department on what principle the grants are

The Hon'ble Mr. LEMEsURIER : “8ir, I rise for a very short time to
address this Council. I venture to ask the Hon'ble Maulvi Bhamsul Huda
to reconsider his resolution, inot because I take it upon myself to question
the wnys and means of providing the money for which he asks, since that
might best be left to the Financo Ievﬂmrtmont. ut bocause I am anxious to
urge him to do nothing tvhich will take away the character which the Local
Government I represent here today ventures to hope it has made for itself
with the Finance Department—a character for economy and for moderation
in its requiroments. e Hon'ble Member knows that, as the Finance
Member has told us, the provinoce of Eastern Bengal and Assam was in past
iem starved in administration on msni points, and that until a year ago it

ad not the financial equipmient to enable it to carry on the administration

without assistance of overdrafts from the balances of the Government of India.
Binoce -that time the’ Finahcial Bettlement has been concluded, iwhich we
gratefully acknowledge is adequdte for our needs, and 'to which
the recent conversion - of so large a proportion of the fixed assignment into
wing revenue-has added the element in which it was somewhat weak, name-

Y, the provision of & steadily growing revenue to meet the growing needs ¢f
administration. :But, Bir, that settlement has been in force only sinoce last

, and the Lo¢al Government does not feel itself prepared straight off to rush
1nto large sohemes of: expenditure beyond those which under the painful but
beneficial discipline of five years of waiting, and of constant necessity to justify
its olaims, the province has put into the form of a regular. e of re-
forms. In the comin% ear, between this year’s ts and those promised for
next year, samething like 47} lakhs has been allotted to the Eastern Bengal
and Assam Government. In addition, recurring gmnts of . £20,000 for police
schemes and a sum which is not mentioned here for an increase of pay to the
ministerial establishment, wu whose prosperity and contentment mo
much useful ‘work depends, also a 1 grant for university
and collegiate .education, have all been provided, and ‘these additions to
permanent revenue will gradually enable Government to take up all those
schemes which it has on hand and which have been admitted to be sound in
principle and carefully worked out. But, 8ir, the difficulty and responsibility
of spending money on undefined schemes of Banitation and Education are so
great that the Government may well hesitate lest with its undeveloped adminis-
trative staff and its as yet incomplete resources it should fail to spend the
money promptly and . usefully,:and thereby not only discredit -the ents
‘which have been made to it, but further may risk taking up money which
would be better used elsewhere, either by other provinces or for the wants of the
country at large. That wo could easily spend far more than the Hon’ble
Member has asked for, perhaps two or three years hence I have cvery cause to
know. I believe that the schemes of sanitation which have already been
‘examined and for which estimates have been framed amount to a sum which
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even the enlarged grants asked forin tho resolution would not anything
like cover ; but it is quite certain that all these schemes could not e dealt
with at once. It is, I may say, estimated in the Provincial Financial Statement
to be very unlikely that the grants which were made this year can fully be
expended within the coming financial yenr. Therefore we feel, Siv, that we
have no right to ask for further allotment of money, which we might not he
able to_spend but which other provinces might. And lastly, 8ir, the fecling
of the Loeal Government is this, Its proposals have heen met fairly by the
Government of India and money has heen granted as it was available and as it
could be spont ; und I would ask the Hon'ble Mover of this motion to agres
with the Local Governmont that its best plan in future is to trust tho justness
of its own causc, and the acenracy and fulness of its own representations, and
the impartiality of the Imperial Governmont.”

The Hon'ble Mr. Byep Sraysur. Huva: “T have indeed very little to reply
to. My Hon'ble friend Mr. Gokbhale has asked on what principle these allotments
bave been made. That is a curiosity which I share with him hecause I cannot
understand the principle upon which £838,000 have hecn given to Bombay as
a subsidy towards ‘the great work’ in Bombay City. I confess that I was
anxious to find out the underlying ﬂrinciple ; but failed. As regards the main
question I must say I was somewhat taken aback by the opposition of the
Hon'ble Mr. LeMesurier. I did not ask money for myself: IP asked it for the
province of Eastorn Bengal and Assam ; and if the Hon'{?{: Mr. LeMcsurier can
assure me that the province is in a position to meet all its requirements on the
lines that I have indicated, 1 am certainly prepared to withdraw the resolution.
There is no doubt the province of Eustern Bengal is thoroughly satisfled with
th;ﬁnnta that it has received; but I do think that more money would be
equally welcome to that province ; and if it could be spared, ard if the necessity
for it exists (and I am not at all sure that monEy is not required), I really do
not understand why, if money can be given, the Government of Eastern Bengal
should refuse to have it. It gna been said that the grant that has already been
made the Government does not know how to spend. In that case I must
+ congratulate the Government of Eastern Bengal for having more than it really
requires. As I said, this is a large sum, this £60,000, that has beeri granted to
Eastern Bengal and Assam ; but they have got a project on which to spend the
whole of this money. ‘That project, so far as I am aware (and I have not been
contradicted by my Hon'ble friend in that respect) does not include any large
expense on drainage and clearingof jungles, and this was the substantial ground
upon which I wanted money ; and I submit that the only relevant answer would
have been that the money granted would suffice for that purpose. Therefore,
8ir, I do not withdraw the resolution, although I know fully that it is as good as
withdrawing it, because no resolution has succeeded up to this moment.”

The resolution was put and rejected.

PROPOBEP GRANT TO EASTERN BENGAL AND ASSAM FOR
EDUOCATION.
The Hon'ble Mi. 8YEp SHAMBUL Hupa: “I beg fo withdraw the next
resolution* which stands in my name. Government does not wantit, and so
I withdraw it.”

SPECIAL GRANT (LOWER PROVINCES).

The Hon'ble Me. SACHCHIDANANDA SINEA : “B8ir, I rise to move the
resolution which stands in my name : .

That this Council recommends that the special grant of 7-6 lakhs made to the Govirn-
ment of the Lower Provinces for next yesr be raised to thirty lakhs. ’
«  “In rising, Sir, to move this resolution, my first words shall be words of
gratitnde to the Finance Memberfor having given the Lower Provinces

.. * That this Council racommends that the grant to Eastern Bengal for Education be
raised from 274,500 to £100,000,
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Rs. 25 lakhs for Educalion and Rs. 10 lakhs for Sanitation from out of the
current year's surplus. I assure him that we are very grateful to him
for these two large sumd to mect our requircments; but I do not think
that, regard being had to the educational and sanitary condition of the
Lower Provinces, these sums are sufficient, and it is therefore that I
have risen to move the resolution which standsin my name. We have
heard just now from the official representative of the province of Eastern
Bengal and Assam that they have got more monay than they know what
to do with. The Lowor Provinces, on the contrary, have beon declared by
the Finrnco Member himself to have come to the verge of bankruptcy, and
a province that has come to this state of affairs should be considered entitled
to some special consideration at the hands of the Imperial Government. Now
the ground upon which I seck that the sum of 7-6 lakhs placed at the disposal
of the Lower Provinces Government by the Imporial Government from the
next financial year should be raised to o larger sum of 80 lakhs is, that the
sum so allotted is altogether inadequate to meet the urgent needs of the
provinoces in the matter of Education and Sanitalion, especially in the province
of Behar, which now forms the largest of the threo provinces under the
Lieutenant-Governor in Council. The sanitary condition of Bebar is very
unsatisfactory indeed. It is well known that, until not many years back,
Behar was regarded as the healthiest portion of the Lower Provinces.
But a reference to the Annual Report of the Banitary Commissioner to
the Government of India, just issued for the year 1009, says in dealing
with these provinces that there were 68:40 per cent. of deaths due to
malaria, and ‘the districts with the highest death-rates were Dar-
bhanga, Muzaffarpur, Bhagalpur, Shahabud and Darjeeling,’ all Behar
districts. Bimilarly, in a resolution of the Government on an earlier report
issued two_years {mck by the Banitary Commissioner to the Government of
the Lower Provinces, we find the statement made that ‘more than 90 per
cent. of the total number of deaths from plague occurred in the Patna Divi-
sion.' We are further toldin the same resolution:—*Looking to the differ-
ent divisions, Bhagalpur. now heads the list with a ratio of deaths per
thousand of 80:40.( Later on it is stated: ‘In remarkable contrast with
these figures (that is, the death-rates of the general population) are those
returned for the jails of the province, in which the death-rate mille (i.e.,
1,000) decreased from 24 in 1905 to 1705 in 1907 *; and it is rightly added that
these figures show ¢ what can be done by persistent and commonsense attention
to sanitation.” It seems to me that, considering the much higher death-rate
outside the jails, there is a strong temptation in the way of people to get them-
selves sent to jails to be able to lead better and more sanitary lives! A
statement was laid upon the table the other day by the Hon’ble Mr. Butler, in
reply to a question in this Oouncil, from which it appears that there are six large
totvns in these provinces containing & Bopulat.iono 50,000 or more—CQCalcutta,
Howrah, Patna, Gya, Darbhanga and Bhagalpur—the last four all Behar towns.
Of these four Behar towns, only one—Bhagalpur—has got water-works and only
one—Patna—drainage-works. Patna is the capital of r and a city with a
population of nearly 150,000. It has been for years a crying nced that it
should have water-works ; but owing to straitened finances the municipal board
are unable to undertake the scheme. I think, Bir, I have said enough to
satisfy - the Council thkat the sanitary requirements of the Lower Provinces
need a larger grant being made to them by the Imperial Government,

“Y shall now say a few words on oducation in Behar. I doa tif the
Council will believe me when I eay that in the province of Behar, comorising
a population of nearly 28 millions and extending over some 70,000 squars miles
in ares, there is on{y one Government college—that at Patna. is coll
is, unfortunately, not & model college either. There is no M.A. class in
this college ; it is not affiliated, I believe, even in B. A., in Philosophy ; and in

oint of class accommodation, laboratory and residential hostels for students
it is very badly ‘equipped. We:want therefore a large non-recurring grant
to be given to ua for the purpose of improving the Patna College and the other
four colleges at Bankipore, Muzaffarpur, Bhagalpur and Ranchi, which are
all private institutions. I have no desire to dctain the Council with the details
of what might be considered either purely or more or less provincial require-

L
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ments ; but I have invited the attention of the Oouncil to such broad and salient
features of the problem as will enable Hon’ble Members and the Government to
undorstand that our urgent needs and requirements compel us to demand more
from the Imperial Government.”

The Hon’ble MR, MAZHARUL HAQUE : 8ir, T am another Boharoe in this
Council and rise to support the resolution moved by my Hon'ble friend Mr. 8inha.
Ho has made out a very good case indeod for our Nativo province of Behar, and
I do not think that the grant which has beon allotted to the province of Bengal —
tha grant of 7 lakhs—is really sufficient for the needs of such a big province, I
am rather atipmhansivo that this grant would be absorbed Ly Western Bongal,
Calcutta is the lead-quartors of the province, and Calcutta always manoges
somehow or othor to take the bigger slico of these grants. I submit wo havo to
bring our noeds to the notico of this Council and to impress upon the Mombors
of tho Government the necessity of largor grants for our provinco so that we
may got them. With theso few words I support my friend.”

The Hon'ble Basv BuUPENDRANATH Basu:  “ Bir, as Dbelonging
to the province of Bengal, although not to that pnrt known as Behar, I have
much pleasure in supporting this resolution. I quite admit that the needs of
Behar arc great, that the aveas which were at one timo looked upon as the
healthiest places in the lower provinces of Bengal, strotching from Assam to
Behar, are now more or less subject to attacks of malaria, and Behar has suf-
fered more than Bengal from the ravages of plagne. My friends, I must say, do
an injustice to us, the banditti from Bengal, when they say that we absorb the
best part of the apportionment of our province. Intimes §onﬂ by, when Behar
was not so hrgfg represented as it is today in the Local Council, questions
on sanitation, education and medical relief were pressed both by its own
representatives as well as by the Bengali Members with great insistence, and,
as my friends will now realize, our efforts in that direction wore not always
suocessful, However that may be, 8ir, the needs of Bengal are very great,
especially in regard to education and sanitation. My friend the Hon’ble
Shamsul Huda was just now speaking of the malarious condition of his part
of the province, but it is nothing compared to what wo suffor in the western
part of the old provinco of Bengal ; and therefore, if any principle had been
followed by the Finance Department in the allocation of 1ts funds—a principle
from which we are kept in the dark—I respectfully submit that our own
Ert;:rince of Bengal should have come in for a much larger assignment both

m the recurring as well as the non-reourring grants made than have been
given them under the present scheme.”

The Hon'ble Me. GaTes : “ I should perhaps explain to the Council why
1 intervene in what appears to be a purely domestic matter ; but tho fact is that
I am unable to share the views of the Hon'ble Mr. Gokhale and to wish good
luck to all those who try to raid the Finance Department. The peoplo of my
vince, living some distance off and not having the advantage of juxtaposi-
ion, regard these raids with great distrust, as they foel that they do not get a
sufficient share of the booty. Now, it scems to us that the province of Bengal,
however great its needs may be, should arrange to meet them by its own
resources—resources which are admittedly ample, and which leave a large
margin for the increase of taxation. Taxation per head in Bengal at the
present time is something like Rs. 1-8. The other provinces pay a great deal
more, and while this is the case the people of my province cannot consider it at
all just that Bengal, owing to its position of juxtaposition to the Government
of India, should obtain more favourable treatment.

* Moreover the past financial history of Bengal appears to an outsider not
to mﬁ:i;thnt it is a deserving province. It has received in the course of the
last years 47 lakhs from the Government of India ; and not for any
useful , but simply to save it from the consequences of its extra-
vagance. It is said that a great deal of this money was spent on education.
Bad finance is not sanoctified by good ohjects. And it is no comsolation to us
in other provinces, whose revenue is elastic and who provide a considerable
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share of tho surplus of the Government of India, to fecl that 497 lakhs of our
hard-earned mouoy were spent in equalising the budget of Bengal. TFor these
reasons, I hope that the Oouncil will show no favour to this motion to give
more money to this already unduly favoured province.”

The Hon'ble Mr, MrsToN: “ Sir, before the Hon'ble Mr. Sinha rose to
-explain his resolution, I had taken it as being an innocuous invitation to the
othor provinces to contribute out of their wealth an extra 223 lakhs to Bengal.
When making the Financial Btatement last Wednesday, the Hon’ble Finance
Member had made it abundantly clear that the settlements which are now being
closed and made Eermanant wero intended generally to be permanent and final
arrangements with the provinces of their relations with the Government of
India; also " that the Imperial Government had certainly not got 223
lakhs to spare; so that 1 assumed that the motion was 1=imp'lfvl a polite
invitation to the other provinces to help Bengal. AFparently there has
been no haste to accept this invitation and, to judge from the speech
of the last Hon'ble Member, if the Hon’ble Mr. Sinha went over to Burma,
he would meet with a rather hot reception !”’ '

The Hon'ble Mn. BiNga: “I would not care to go there.”

The Hon’ble Mr. MEeTON : * In his speech, however, the Hon’hble Member
has explained that it is not so much Rengal as a qarticula‘.r part of it that he would
like to be the beneficiary bf this additional money. He would be quito
content, I take it, if Behar got a higger slice of the family cake and the rest of
the province got & little smaller one. 'That being so, I had hoped that some
arrangoment might be come to between the Hon'ble Member and thé Hon'ble
Mr. Basu. The Hon'ble Mr. Basu, from a notice which stands in his name
lower down in the agenda, appears to be of opinion that Bengal gets too much,
and I hadsome hope that he'would be prepared to give the balance away to his
friends in Behar. . However, that arrangement also seems to have fallen
through. This bding sqg; I amafraid that I cannot hold out very. much comfort
to ‘the Hon'ble Membeét: - The Government of India could only help Behar by
helping Bengal, and the :amount of hélp which Bangal has nlrencr } had is as
much as it has been fonnd possible to ‘justify with refercnce.to the needs of
the rest of India.: - The current settlement of Bengal which was made in 1006
was desoribed by the then Lieutenant-Governor as fair and liberal. It was
very ‘severely tried at the outset by the expansion of the scale of expenditure,
an expansion out of all proportion to the growth of revenue; and those who
were responsible for the provincial finances in 1907 and 1908 must have seen
that they were making the position impossible and the vincial settlement
a farce.- Since 1908 wiser counsels, hoswever, have prevailed, but it has become.
s matter of very great difficulty to repair the damage that was done in the past.
For this reason Bengal wad given wholly special treatment in the adjustment
of the settlements whioh have now been concluded. The seven and a half lakhs
which it gets has now enabled it to all practical purposes to budget
for equilibrium next year if we omit ahnormal and special charges. I may
honaathy say I wish it had been possible to give more assistanoce, because the
difficulties that lie ahead are very many; but in the circumstances in which
our Imgarial finances now stand, it would have been only possible to help Bengal
more liberally by taking from the other provinces, and this we could not afford
to do. I eaid just now that I could not give the Hon’ble Member any comfort.
Perhaps he will accept another gift which flowa freely from the Finance
Department—sympathy. We do sincerely sympathise with the Hon'ble
Member and his colleagues from Behar, It was only a few weeks ago that the
Hon’ble Mr. Haque told us that when stern duty oalls him from his beloved .
country of Bengal across the border, he found it impossible to live in the stifl-:
ing air of the United Provinces. To those of us who for various reasons prefer
the air of the United Provinces and consider it degidedly more salubrious, it
came as & surprise to be told today that when the Hon'ble Member goes home
to Behar, éven there he cannot live comfortably, because he:comes into the
domain of a stern step-father who starves and maltreats him. 8o our hearts do
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go out to our poor friends in Behar, suffocated when they cross the border, mal-
treated when thoy return home; and wo now understand the permanent gloom
that settles upon them in this Council.”

The Hon'ble MR. SacHOuIDANANDA SiNEA : ¢ Sir, T shall be very bricf in
my reply. I think T made it quite clear in my opening remarks that the reason
why I pleaded for Behar was that that province now forms much the largest
of the distinet ethnic territories composing the Lower Provinces whioh is now

pularly named, or rather misnamed, ‘Bengal’. I therefore made a demand
on behalf of Behar, as one thoroughly justified by the facts and circumstances
of the case I have already stated. In view of the remarks, however, of my
friend—the Hon'ble Mr. Meston—who can offer me only his sympathy Lut
no money, I do not think it nccessary to attempt to meet his arguments in
detail.”

The resolution was put and rejeoted.

HIGH COURT FOR THE PUNJAB.

The Hon’ble MR. SACHOHIDANANDA BINHA :—%I move, Bir, ‘that this
Council recommends that the assignment made to the Punjob under the
new settlement be so raised as to covor the cost of raising the status of the
Punjab Chief Court to that of a Chartered High Court.’ I assure the Oouncil
that it is not without a sense of trepidation that I rise to move ¢his resolution,
for fear of drawing upon me the wrath of my friend the Hon'ble Malik Umar
Hayat Khan Tiwana, for being venturesomo enough to move a resolution about
his own provinca. When I moved a resolution about an Executive Council in
the United Provinces he took me to task for my moving such a resolution while
representing in this Council the Lower Provinces. I, therefore, think I am
likely to come in todny for a severc handling at his hands for my being so bold
as to move a resolution about the Punjab itself. The only way to keep back
from moving resolutions about the different Provinces and doing my Euty by
them, is for my friend to do the work himself and not to leave it to me. But
if he does not choose to do so I have no other alternative but to move them in

the Oounail,

“J do not think I shall be justified in taking the time of the Council in
discanting upon the superiority of a Ohartered High Court over a Provincial
Chief Court. All that I want to point out to this Oouncil is that this subject
was taken up in the Punjab Provincial Council on the 8th of April last year,
and in .reply to the observations of an Hon’ble Member there—the Hon’ble
Rai Bahadur Shadilal, the representative of the Punjab University —Sir
Louis .Dane, the Lieutenant-Governor, spoke as follows: ‘The question of
the raising of the Chief Court to a High Court has often been mooted, but
it is a matter within the power of the Government of India. So far as
I.am aware, there has never been a local objection to the mpmal I would
point out, however, that a High Court, with all its cstablishments, i4 an ex-

nsive luxury and would cost a.great deal more than our present Chief

grt.’ It is clear from these remarks of His Honour the Lieutenant-
Governor that the Punjab Government have no objection at all to the proposal
and the only thing which stands in the way of the scheme being carried out is
financial consideration. In view of the fact that thore has been a strong
feeling in the Punjab for years past, which has found expression in the
Provincial Conferences and in the newspapers of the Province and also in
the Provinoial Council, that the Chief Court should bo raised o the status
of a High Court, I beg leave to move that, out of the large surplus expected by
the Finance Minister next year, the Local Government be given a sufficiently
large sum to enabls it to have a Chartered High Court.”

The Hon’ble Me. EARLE: “I do not think that I need trouble the Council
with detailed remarks on this guest.ion. I do not propose to go into the comparative
merits of a High Court or a Chief Court for the Punjab. The resolution of my
Hon'ble friend is no doubt technically correct, but the subject-matter is one
which could much more suitably be discussed in the Punjab Local Couneil,
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It is o local subject and should be ventilatéd in the Lozal Council. The

uestion of a High Court for the Panjab was taken up last in the year 1900,
?t. was referred to the Government of India by the Local Government and by
the Government of India to the Secrotary of State. It was negatived by the
8ecretary of State and there tho matter rested up to the present time. It can
only be re-opened if the Local Government comes up again to the Government
of India and makes a recommendation. Not only is this the case, but I think
that the present time is a very inopportune one for raising questions
of expenditure. 'We have lately submitted to a sclf-denying ordinance of
economy, and, as far as I remember, whon the Hon'ble Mr, Gokhale brou;:;ht
forward a resolution to that offect in this Council, my friend the Hon'ble
Mr. Sinha did not dissent, and it soems a little inconsistent that he mnow
comes forward and proposes a moasure which will involve a very considorable
expenditure of money upon the Local Government. We are unable therefore
to accept this resolution. *’

The Hon'ble Mn. BACHOHIDANANDA BrNma: “Bir, as I explainoed just
now, the matter was brought forward in the Provincial Oouncil of the Punjab,
and I brought up the question here only in view of the observations of the
Lieutenant-Governor. I‘amn glad to know the view of the Government of
Indin that if the recommendsation comes up fromthe Punjab Governmont, the
Imperial Government would lconsider the matter on its own merits, and I am
prevared to leave it there for‘the present.”

The resolution was put and rajected.

The Hon’ble Me.  GoKHALE: “ May I draw your attention, Bir, to rule
8 which says that the ‘Ooundil shull ordinarily riso at 4 o'clock, unless the

President otherwise. d.ir.?é‘te." P
Tae PRESIDENT : | Waihﬁve & great deal of work before us, and I think
we should, if we can, dp!ﬂb the first, stage of the Proceedings today.”

SHARE OF LAND-REVENUE (UNITED PROVINOES).

The Hon'ble: PANDIT MapaN MomaN Maraviva : “ Mr. President, I
beg to move that ¢ this‘Oouncil recommends that the grant which it is proposed
to make to the United Provinces for the relief of municipalities and town areas
from Police-charges may not be made, and that i thereof the Provincial
share of Land-revenué may be raised in their case from three-eighths to
one-half.’ :

“ T will not detain the Oouncil very long in explaining the grounds for this
resolution. But it will be necessary to refer briefly fo the history of the
Provincial Settlarhents! in order clearly to explain the position of the United
Provinces. Now, Bir, we all know that wken the Provincial Bettlements wero
first introduced in 1870 there was no principle upon which they were based.
The expenditure jof the-year which prece was taken as the standard
of expenditure and grants were fixed for the different provinces on that basis,
but on a reduced soale.!: For we have to romember that when the measure was
introduced one of the lp'r‘incipa.l objects of it was a certain relief to the Imperial
exchequer. The Resolution of 1870, which contained the first public expression
of the views of the Government of India on the subject, stated among other
things that * the relief of ‘the Imperial finances has been a principal object
in the discussion of such measures op former occasions.’ Bir Auckland Colvin,
:';:i‘iintroduo_ing the Financial Btatement of 1887, after referring to that Resolution, :

¢ That paragraph shows the imporisnt reserve as to the relief of the Imperial finanoss !
with which,* at its inception, the system of decentralization wuucompmiadr.,m The grants
asmigned, with cerfain branches of expenditure, to the several Local Governments were legs -
than the grants made in the previous yenr for the same services ; the balance was to be found,
whether by sconomy or by local taxation, by Local Governments themselves.’ o '
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“In the course of the Financial Statement for 1871-72 Bir Richard
Temple made the position absolutely clear : '

‘The Liocal Governments,’ said he, ‘are to have a fixed nnnupl allotment from the
general excheyuer for these particular services and aro fo appropriate as local incomo all
receipts connected therewith. ‘I'hey ars to regulate (sulijoct to corlain generl rules) all the
expendituro on thosa services, If the existing incone, namely, Imporinl nllotment plus depart-
mental receipts, shall suffice for the requiraments of that exponditure, then that is well ; if it
shall not suffice, than tha Local Governments are not to apply to the Government of India
for increased grants, They must raise what they need b ]loml taxation or by such like means
(subjoct to onr central control) if they fairly ean. But if they find that they cannot fairly
manage this, theu they must nocossarily do without the inereased expenditure. IHowever
much the necessity for duing without the increaso may be regretted, there is no help for it.
This is the only way of folluwing the good old rule of entting coat according to cloth,’

“I have quoted this at length to show that the Governmont of India
originully fixed the provincial grants with a view to obtain relief from the
constant demands made upon the Imperial Government. I have also shown
that the grants were fixed without any referonce to the revenue or population
of a provinee, but entirely on tho basis of the exponditure inourred in that
province in the previous year. Tho first allotments were fixed on the basis
of the budget grants for 1870-71. There were obvious objections against this
mode of fixing tho allotments. Sir Richard Temple urged that the objections
had not been overlooked, but he pleaded that any other method that ocould be
devised would have stirred up controversies and difficulties which would have
caused an indefinite postponement of the whole measure.

“To the objection that thrzfmnts for 1870-71 had been fixed very econo-
mically and therefore afforded too low a standard for future allotments,
Bir Richard Temple did not seriously demur. e only said that those grants
were really as much as the Government of India con?:i possibly afford at the
time, and that they were not likely to be able to afford more for some time
to come. The next time when the arrangements were revised in 1877 a
modification was introduced in them. But even then, in the result, a retrench-
ment of about b per cent. was made, and in the case of the North-Western Pro-
vinces a retrenchment of about Rs. 54,000 was made. In other words, the Local
Government was expected to undertake the managemont of the new expendi-
ture with a new grant of 8} lakhs less than the Imperial grant hitherto assigned
for provincial purposes. 'Thusboth in 1870 and 1877 we did not get an amount
quite as much even as we had been sponding in the year preceding the year
of the revision of the settlement, e got something less on each occasjon,
and when the arrangement came to be revised in 1881-82, we did not fare
much better. No doubt the finances of the Government of India were then
in a flourshing condition, and our provinoes received the benefit of a remis-
sion of taxation. But for the rest, 138 lakhs were taken away from us even
in that year. This arbitrary arrangement went on for many years. Dut we
find that a certain principle bad been introduced in the provincial settlements
in the year 1895-96. The Government of India had evidently laid down
that a certain proportion of tho land-revenue, viz,, ono-fourth, should be
allotted to LoeaPGvavernments to meet certain kinds of expenditure, and from
that time the share of land-revenue allotted to different provinces has been
increased from time to time. At this moment the share of land-revenue
allotted to every province except my own province is one-half. It used to be
three-eighths in the case of the United Provinces and the Punjab until
last year. This year the Government of Indin have raised it to one-half
in the case of the Punjab, but unfortunately the lwotglg of the United Provinces
have not received the snme consideration. 8o that throughout the whole of the
British Indian Empire thero is no province now in which less than onc-half
of the land-revenue 1s allotted to the Provincial Government to meet pro-
vincial expenditure. In the case of Burma the revenue has actually been
raised to five-eighths.

“ Now, Bir, I submit that there is no reason why the United Provinces
ghould not beallowed to appropriate half of its land-revenue for provincial pur-

. I have shown that in the beginning there was no principle on which pro-
vincial settlements were based, because they were based merely upon the grants
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of the previous year. What happened ‘was this. Those provinces which had come
earlior under the British Government, provinces in which the civil adminis-
tration had become very much more advanced than in the North-Western Pro-
vinces, were spending actually proportionally a much larger sum in 1870, and
when the assignment was made in their case it was made upon the basis of the
figures of their oxpenditure. The United Provinces Government happened
to be spending much less at the time, and a much lower standard of expendi-
ture was perpetuated in their case. But the Government have subsequently
evolved cortain principles which regulate the assignmoents to the various pro-
vinces. The Secretary to the Governmont of India stated before the Royal
Commission on Docentralization what these principles are. The Commis-
sioners say in their Report :

. * The object and pﬁnc};ﬂ effects of these settlements have been stated to us by the
Finanoial Secretary to the Government of India in these terms :—

“ The general principles which underlie the financial settlements made by the Government
of Indis with a Leccal Government are as follows :—

“ That the Government of India shall retain certain administrative scrvices which it is
inexpedient to band over to Provincial Governments and that they shall reserve the revenue
from those services and such a share of the other public revenues as shall be adequate to the
expenditure falling upon them,

“ That the remaining administrative services of the country being entrusted to Provineial
Governments, each LoosFGovernmimt shall receive an assured income which will be independ-
ent of the needs of the Goveryment of India and sufficient for its normal expenditure.

“That this income shall be given in the form of a definite share of the revenue which
the Local Government collects, in order that the Local Government’s resources may expand
along with the needs of its administration.

“ And, lastly, that eo far as possible, the same akare of the okiaf sources of revenne ahall
be given to eack province to ensure a reasonable equalily of treatment.”’

_ *Now, Bir, this last statement is most important so far as the question
before the Counoil is cpncerned. . I take it that it has been the object and the
polipy of the Government of India to allot the same share of the chief sources
of revenue to each provincé in order to ensure & reasonable equality of
treatment. I ask for: nothing.more  than that effect should be given to this

licy in the case . of the United Provinces, and that as every. other province
!::.a ieen allowed half of its land-revenue, the United Provinces should be
allowed half of their land-revenue, for provincial purposes.

«' # Fortunately, 8ir, both our contributions and our needs justify and support
the recommendation which I réquest the Council to make. So far as our
contributions' are concerned, 'lorﬂnin back to the last forty years and more,
the Council will be satisfied that the United Provinces bave been oontributing
the largest share of the land-revenue. Madras has occasionally come up to
our standard; but on the whole the land-revenue contribution of the United
Provinces has stood at the top, has headed the list throughout the country. In
1882 wo contrbuted over £5,785,000; in 1887 we contributed .£5,797,000;
in 1897 we contributed over 6 crores; and in 1911 we are contributing 6 crores
and 69 lakhs. As I have said before, Madras has only occasionally come up

- to the same figure and has sometimes exceeded if, as in the present year;

but it is indisputable that, of all provinces, the United Provinces have on the
whole contributed the Jargest share of land-revenue to the Government of
India. I submit, Sir, that this is a very strong reason why those Provinces
should have been allowed to appropriate at least half the amount of those re-
venue to be spent in the Provinces. It is their misfortune that they have not
been allowed to do so. The Central Provinces contribute only 1856 laghs of land-
revenue; Eastern Bengal and ‘Assam contributes only 203 lakhs; Bengal
contributes ‘203 lakhs; ‘the Punjab, only 837 lakhs; Bombay, 536 lakhs;
Madras, 878 lakhs; each cf these Provinces gets half the amount of its land-
revenue for provincial expenditure. Buima contributes only 436. lakhs, and
receives §ths of it for- such expenditure. But the United Provinces, which
contribute 669 lakhs, get only three-e.iihths of the land-revenue for incial

urposes | I submit, 8ir, that there is absolutely no resson which would justify
tlis inequality of trealmont in the case of the United Provinoes. ;
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“It is not that we are receiving more under other heads of revenue
which ean make up for the loss under this head. The following com-
garativo Statement will show at a glance both the contributioas of the

ifferent provinces and the proportion of their total rovenues allowed to
them for provincial expenditure.

Statement showing the Tolal Revenue (19/1-12)—ezxoluding purely Im-
perial heads and Interest, Post Office and Telegraph, Mint, Railways and
Miiitary. '

Porcentage of
Imperial., Provincial. TotaL. Provincial share
io Total.
Rs. Rs. Rs.

Central Provinces . . 1,01,08,000 2,53,77,000 8,64,80,000 71°52
Burina . . . . 2,31,42,000 4,92,58,000 7,24,00,000 0803
Eastern Bengal and Assam, 1,61,28,000 8,22,42,000 4,78,70,000 68-08
Bengal . . . 8,26,26,000 b5,41,80,000 8,67,05,000 62-49
Uunited Provinoes . . 5,15,24,000 5,61,87,000 10,76,91,000 62:10
Punjab . . . 8,22,40,000 §,99,86,000 7,21,76,000 55-33
Madras . . . 5,82,01,000 6,45,07,000 12,27,08,000 5257
Bombay . . . 2,89,99,000 8,80,67,000 9,56,56,000 6p-61
ToraL . 25,18,62,000 88,88,24,000 04,01,86,000 60-68

“We thus see that the Central Provinces are allowed 71'62 per cent.
of their contributions for provincial expenditure, ¢.e., that the provincial
share of the total revemues contributed by the provinces is 7162 in the
case of the Central Provinces. It is 6961 in tho case of Bombay; 68'03
in the case of Burmn ; 6806 in the case of Eastern Bengal and Assam; 62'49
in the case of Bengal; 5588 in the case of the Punjab; 52:57 in the case
of Madras; but it is 52:18 only in the case of the United Provinces!

* Looking again at the aggregate amount contributed bLK each province, we
see that the United Provinces contribute more than any other province except
Madras, where large receipts from the excise-revenue have recently swelled the
total figures ; but excepting Madras, which contributes about a crore more, the
United Provinces contribute the lar? total figure, viz., Rs. 10,76,91,000.
Therefore, when the total amount which is contributed by the United Provinces
is not less than that contributed by any other province cxcept Madras, and
when the share of land-revenue which we contribute is larger than that of
every other province except Madras, the land-revenue share of the United
Provinces should in justice be raised to one-half. The average percentage of
rovincial share to the total revenue for all the eight major provinces is
‘86, that is, over 8 per cent. more than for the United Provinces, and if the
resolution which I have the honour to recommend is accepted by the Counoil
and the Government of India, that is to say, if one-eighth of the total land-
revenue of the United Provinces is added to our share to raise it to one-half
of the total revenue, we shall only get near the averago total for the whole
ocountry, ¢.e., near ahout 61 per cent.
“ T have spoken so far of our contributions; I submit also that our needs
Ehfi our demand, and even more. The result of the smaller amounta that
ve been allotted to us has been this, that while the other provinces have
largely gone ahead of us in every divection, in matter which directly
concerns the welfaro of the people, we have lagged sadly behind. For instance,
Bengal has a population of about only 8 millions more than the United Pro-
vinces and it contributes on the whole nearly 825 lakhs less to the Government
of India. But it is allowed to spend muoh more in almost every department than
the United Provinces. On general administration Bengal spends ﬁh 24,24,000,
while the United Provinces can only spend Rs. 19,16,000 ; on education Bengal
spends Ra. 70,268,000, the United Provinces only Rs. 48,05,000. On medical
relief Bengal spends 80 lakhs, the United Provinces only Ra. 26,04,000. On
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scientific and other minor departments Bengal spends Rs. 14,690,000, the
United Provinces spend only Rs. 12,01,000. On miscellaneous matters Bengal
spends Rs. 6,038,000, while tho United Provinces spend” only Rs. 1,46,000,

n civil works Bengal spends Rs. 78,02,000, while the TTnited Provinces -only
spend Rs. 68,71,000. So that, looking at some of these principal heads of
expenditure, we find that Bengal is spending much more than the United
Provinces can under thé existing arrangemcnts. And yet, instend of having
improved our position, the recent revision has put us in a specially un-
favourable condition. Instead of our recciving a larger allotment, we have
actually. boen requircd to make a recurring assignment of 1976 to the
Imperial Government.

“What is worse, however, is that it is not only in the matier of the pro-
vincial settléments that we have not been justly treated. Evenin the mattor
of lump grants made from time to tine to the various provinces, wo find that
the United Provinces reccive a much smaller share than the other provinces.
In tho Budget for 1911-12, of the 90 lakhs that have been allotted to Education,
we find that the United Provinces get only Rs. 15,91,000, while Bengal gets
Rs. 24,50,000. We find that the United Provinces gets only Rs. 10,560,000 for
" Banitation, while the needs of those provinces are much greater than the needs
of any other province, as 1 4vill ;resent(}g show. Thus, out of a total of 117
lakhs, while Bengal gote Rs. 84,560,000, the United Provinces get only
Rs. 26,41,000. T am taking only two provinoces for the purposes of comparison,
not because I grudge my friends of Bengal the larger share that they get, but
because I want that the share of the United Provinoces should be increased in
order that the Governmentiof those provinces should be in a position to do
its duty by the peuple entrusted fo its care. The same thing hnﬁ ned in 1007,
when to start new aettlements"lumfu nﬂnta were made ; 50 lakhs each were

iven to Bengal, Bombay and N\ and even to the Punjab, and only 80
khs to then%nited Provinces, Bo also out of the 40 lakhs that were recently
sei{:&rl; for education; 10 lakhs were given to Bengal, 8 lakhs to Madras,
6 to Bombay, apd only b6'lakhs o the United Provinces. It is partion-
larly unfortunate t ':Em Unitéd Proyinces should have received throughout
less than their fair shateof the:revenpe : and now .that the :Government of
India are in a position to do . jusficd to; their claims, I submit that that justice
should be done. The result of these smaller allotments has been particularly
unfortunate. 'Let us take the case of Sanitation. The United Provinces used
to be'very much healthier than 'many, other provinces of India; but for the last
10 .years we find that the deathvrate there has been going 'Iip very high, In
1908, the ratio of deatbs in each’ 1,000.0f the population for India as a whole
was B8'21 ; for the United Provinces it was 55'?8. Now, Bir, there is no other
wince in India which has been so unfortunate. Our sister provinoco of the
Egnjab was striken very budli and had a death-rate of 50'7 in the same year ;
. but we were worse off than even the Punjab, with a death-rate of
" 5273 per thousand. In 1899, the death-rate in the United Provinces
was 88'19: in the course of the past 10 years, during whioh we have lost a very
large number of people from plague alone, the death-rate has risen so high ; from
oneend of the provinces to the other Municipal Boards and District Boards stand
in need of much more assistance for Banitation and Medical Relief ; but the
Looal Government has not money to give them and cannot help them unless
. the Government of India put more money into the hands of the Local Govern-
 ment,

“ [ may refer also to the needs of Education. The United Provinces were
the : pioneers in the : matter ::of hégm:«m.ry oducation. Mr. Thomason, the
Lieutenant-Governor of the Upited Provinces, introduced primary education
there in the forties, and they wero held up as & model to other provinces. But
now they have to bear tho reproach of being the most backward province in
the whole of India, the North-West Frontier Province perhaps being excepted.
The.reasons for it are obvious. .. If .we cannot get money enough to on .
education, education cannot make .sufficient progress. How strong has been
the ory for education will bo seen by a referonce to what has been said from
time to time by the Directors of Public Instruction in the United Provinoes.
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I would invite the attention of the Oouncil to only one such remark. Writ-
ing a few years ago, our late Director of Publio Instruction said :—

It is scarcely reasonable to expoct education to be spread so widely or, if as widely
spread, to b: so efticiont in a province with u smsall public expenditurs as in another which
spends more than three times the amount in proportion to the population. To remove the
inequality and to raise the United Provinoes up to the Bombay standard of liberality, we need
to increase our public expenditure on education from 88 lakhy (the amount shown in my last
report with our share of the 35 lakhs grant added) to 117 lakhs, 1.¢., wo ought to come in for
a further provision of nearly B0 Inkhs & year, on the supposition that progressive Bombay
stands still : but, allowing for the inevitable expansion there, it would seem that measures are
called for to spand in tﬁm provincos before very long not less than a erore of rupees
annually in addition to the present outlay. If these figures ure true, it will not do to put them
aside heeause they are startling. It will be necessary to consider them, to become ~familiar
with them, to acknowledge their irresistible logic, to take sotion to redress any existing
inequitable inequalities that may have to be admitted when every possible allowance has
besn made for circumstances that may justly be held to modify the case.’

“These remarks aro almost as true now as when they were made, In

another place actually Mr. Lewis said :—

‘ There is & domand in perhaps all districta for more schools, and more schools ; but they
cannot be opened because the funds are exhaustod. When a poople cry out for education and
cannot get it, we may well, with Carlyle, count it & tragedy.’

“ Now, Bir, if the ooal: of the United Provinoes had not been contributing
large enough sums to the Government of India to permit of the required in-
crease on kducation and Banitation, ete., I might not have been justified in
pressing the resolution for the considoration of the Government, But we know
that theydo. And if the Government will only be pleased to recognise the
justice of allowing the United Provinces to retain half the share of the land-
revenue for provincial purposes, as they have recognised it in the case of other
})rovinoes, the most pressing requirements of the United Provinces will be

airly met.

* ] submit, 8ir, that the matter deserves the consideration of the Govern-
ment at this moment because the Hon'ble Member has informed us that the

rovincial settlements are going to be made permanent. In fact, the words
used by him are almost iriﬁhtening. He has told uws that, apart from the
uirements of famine and war, the settlements now made will be fixed, rigid
and permanent. A look at the Finanocial Statements and the Krooeedin of the
Council of the United Provinces for the past few years will show t our
Lieutenant-Governors and the Financial Secretaries of the Unitod Provinoces,
and numerous Members of the Council there, have been urging year after year to
our representatives here, a larger allotment for provincial exponditure. It has
boen that the allotment made is barely sufficient to enable the Government
to carry on the administration. There is no margin worth the name left for
development, and I am constrained to say that if tho settlement is to be mado
permanent on the existing basis, the result will be disastrous so far as the
progress of the 1)eople of the United Provinces are concerned. I, therefore,
earnestly appeal to this Council to consider the justice of our case and to admit
it. There 13 no doubt that this is just the time when the Government can, as
they ought to, remedy the injustice from which we have so long suffered.
Ase{ have shown from quotations from the speeches of previous Finance
Members, when the Government started the provincial settlements on the basis
of the budget of 1870, theY practically admitted that the standards of expendi-
ture fixed were low, but pleaded that they could not afford to give more at the
time. The Government now are, and they have long been, in a position to set
the matter rigllt, and I hope that they will do so. For many years past the con-
tributions of the &:ﬂplﬂ of the United Provinces have largely contributed to the
surpluses of the Government of India. Thesesurpluses have in no small measure
been the result of the toil of the tillers of the soil ; and I submit that their
condition requires the sympathetic consideration of the Govornment. The
raiyats in the United Provinces do not at Present. enjoy much of the advantage
of eduocation; the sanitary condition of the villages in which they reside is
simply deplorable ; the medical relief provided for them is very inadequate;
the general enlightenment which has relieved the lot of some other sections
of Hi l[ajeez's subjects has not touched them ; and altogether their condition

is pitiable famine comes, they fall casy vietins to it unless the State
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comes to their aid. If disease comes, it takes a heavy toll from among them.
I believe there have been between 12 to 15 lakhs of -deaths during the last
few years from plague alone in the United Provinces. At the present moment
we ave losing 11,000 souls every week from plague. I submit, Sir, that in
view of these facts the Government of Indiashould be pleascd, as the responsible
guardian of the people of the country, to consider whether their condition
cannot gencrally be improved by the expenditure of a larger share of the re-
venues which are raised from them, on purposcs which directly and vitally
affect them. T am not asking for any contrihutions from other provinces : my
provinoes have been contributing large enough revenues toenable all legitimate
expenditure to be met from them. Al that I ask is that the Governmeut of
Tudia, which takes possession under the Btatute of all the revenues raised in
the provinces, ahoul(l1 be pleased to consider the justice and tho mercifulness
of leaving to the people such a portion of those revenucs as is necessary to
provide for their domestic progress and social advancement. It should consider
the justice of leaving to them at leust the same share of the revenue as it has
thought it fit to leave to other provinces. I plead, Bir, for nothing more than
justico to my provinces, and I hope I shall not plead in vain. I commend the
resolution to the consideration of the Council in the earnest hope that it will
receive the support of all the/Members present and that it will commend itself
to the Government of India."!

The Hon’ble NAwas ABpur Masrp: *8ir, I support the resolution which
has heen brought forward by my Hon'ble friend Mr. M]r:.{)aoviya. There is no doubt
that the United Provinces at’the present time are in need of much assistance.
In every department and on évery side there are growing needs, and neceds for
which the province requires much. Unless, as has been m.ggested by the °
Hon’ble Mover of the resolution, something is done, I think there are many
things and things which are very important which will be left undone in the
United ' Provinces.. It has; been urged very strongly by the Hon’ble
Mr, Malaviya that the/bther provinces receive a ratio of their income'in a much
larger proportion th_an& Upitéd Proyinces. Well, if that is bo, why should
not the United Provinges: reE?oma the Pn.ma treatment as the other provinces
receive at the present fire P * I# other "provinces reccive one-half of their land-
revenus, then'f would imbmiﬁ to:thjs Oouncil that the same indulgence should
be shewn to the United ' Provinces also. If the United Provinces have not
received fair trestment in the past, then surely it is time, especially’ when, as
has been announcéd by'the Finance Minister, a permanent settlement is goin
to be made, that sbmething should be done for the United Provinces also, an
they should receive the same treatment as the other provinces are receiving at
the present time.”, :

The Hon'ble Mz. ;Horus : “8ir, it was not till a late hour yesterday
evening that Isaw for the fixst time the text of the resolution which m
Hon'ble friend ,has ' moved today, and it will be understood that
have had no opportunity of communicating with the Government of the
United Provinces and ascertaining their views on the resolution ; so any
remarks which I have: to make will represent solely my own personal views.
To begin with, 1 must;say that I dissociate myself from the remarks which my
Hon'ble friend has made in bringing forward the resolution regarding the
apportionment of the ' large non-recurring grants for certain purposes. am
not prepared to say that the United Provinces has not received fair treat-
ment in this matter. Next I would gratefully ackaowledge the more favourable |
treatment *which / the ‘United Provinces has received of late years from the -
Government of Indin in the matter-of its finances. I cannot share with the
Hon'ble Member his :vory gloomy views of the economic position -of the. ¢
United Provinces: I ﬂﬂ they are ovor-coloured. Iam unable to follow, :

him also in the view he has taken of the figure of fixed adjustment; for there -

seems to me some want of appreciation on his part of the financjal aspect: !
of this matter, When I have said all this, I have to ex my B{mpathy.z L
with the object with which the resolution is brought forwn.rfma.t of obtaining
for the United Provinces a larger share of the revenues raised in the province -
than it now enjoys. Speunking®last year I said that I understood that the
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United Provinces Government had under consideration the quostion of making
a representalion regarding a revision of their Finnncial Settiement, and I am
not in a posilion to say whether, after having read the Finanocial 8tatemont, thit
Government will abandon that intention. I had delved into the Financianl
Btatement and got some figures together to show what are the surplusos
contributed by each province for purely Imperial purposes, that is, mainly
for tho Army, for the cost of the Government of India itself and the
Government of India departments and for certnin home charges; and I
propose at a later stage of the budget discussion to mention these figures. The
two other provinces regarding whose finances resolutions have just been moved
base their claims to preferential treatment, one on the ground of the good
financial character which it bears with the Government of India, the other on
the ground that it is now on the verge of bankruprcy. The United Provinces’
claim may rest on the unblemished financial character which I have no doubt
the United Provinees bearsin common with many other provinees ; but it is
mainly based on the very large proportion of its resourcos which it contributes
to the purely Imperial needs of the Government of India. With regard to the
figures whioh I have got out, it may bo interesting to mention the case of the two
provinces whose resolutions have just been before us. The surplus whieh is con-
tributed or will be contributed according to this budget by the eight large pro-
vinees for purely Imperial pu: is twenty-ono orores of rupees in all. Of this
twenty-one orores the United Provinoces contributes, I make it, over 44 crores.
However, absolute figures I do not think are of much usein a matter of this sort.
The real test is to take the figure of surplus per head of the population and the
figure per square mile of area. Eastorn Bengal contributes 7 annas per hoad

its population towards the surplus for purely Imperial purposes, Bengal
contributes 8 annas, and the United Provinces one rupee per head of its popula-
tion. Idonot want to dwell on this aspect of the case. I merely draw the
attention of the Council to these facts as indicating that it is possible that
the proposals of the Government of India for a final settlement of the finances
of the United Provinces may not commend themselves entirely to the Local
Government as being a complete and final scttlement of the matter. I
recognizefu]]ythat at this stage it is impossible to add as large a sum as the
Hon'ble Member proposes to add to the resources of one province without
taking it away from the other provinees. For this reason I do not feel myself
able to support the Hon’ble Momber's motion."

The Hon'ble Me. MesToN: “Bir, the strength of this appeal must
have impressed the Oouncil. It is by no means the first time on
which e pgrievances of the TUnited Provinces finances  have
been pressed in this Council and elsewhere, and we may listen
to the Pandit’s dying swan song on the subject with tho respect which it
deserves. Perhaps I may be permitted to say that, if my own personal affection
for the vince and its le and my early associations with it had been the
only considerations, I would bave asked my chief to got someboly else to
undertake the unpleasant duty of opposing this motion. But as it is, I do feel
that there are stronger considerations involved, for I am convinced that the
United Provinces have not heen at all unfairly treated in the seltlement which
has now been made. A good deal of what the Hon'ble Membher has said is
based on & misconception of the purpose of thoe settlement—a misconception
which is probably not unnatural considering the cownplexity of the subject.
The proposal w]u'c{ he puts forward is that one-cighth of the land-revenue
should be transferred from the Imperial to the Provincial share in addition
to what the province already receives. This of course would have to be
met by a counterbalancing assignment of the figure which Mr. Holms has
just given, 70 lakhs, and that would bave the effect of raising the ad.}ust-
ing e of the province to a very high minus figure indeed, a result which
apparently the Hon’ble Pandit would strongly ohject to, but which would
bhave the effect (though it would take time to explain why)of giving the
province a far larger proportion of the share of growing revenue than any
other province in India. With all my partiality for the province, I really
cannot support that.

“* ‘What the Hon'ble Member wants, howevor, is not what I have been
describing, but a gross addition of about 80 lakhs to the spending power of
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the province in order to meot the many nceds which the Pandit has been
eloquently describing. As T have said, I am afraid this implies some miscon-
ception of the intention and theory of tho financial relations between
Local Governments and the Imperial Government. The 1lon'ble
Member has spared me the necessity of explaining what that theoryis. He
guotved it at length from the ovidence given to the Decentralization

ommission. I do not think he quite understands it ; for he went very far
wrong, as the Hon'blo Mr. Holms has pointed out, about the minus assign-
ment, and he also laid far too much stress on the principle of equality among the
different heads of revenue. - The fact that one province gots half of the Iand-
revenue and another gets five-eighths, while the I.Tnit.eé;‘J Provinces has only
three-eighths, is really irrelevant. The great point is to get such & share of
the growing revenue as will bo equal to the normal requirements of the
province, and tosee that the ratio of growth in that share of revenue is roughly
equivalent to the ratio of growth in its oxpenditure. Whother it gets that
growth of revenue from its land-revenue or from excise or from stamps, or from
any permutation and combination of them, is not important. What ic really
required is that we should give the provinece a sufficient share of its own
rovenues to enable it to mest its current requiremonts, caloulated with a
reasonable margin. The United Provinces have got this,'and what they now
have to do is so to regulate the development of their expenditure that it does
not exceed the pace of the growth in their revenue, Their progress, I must
admit, will notﬁ so rapid ‘as some of us would like to see. But certain
provinces have, and must always have, relatively smaller spending powors
than certain others. I must admit that Madras, tho Punjab and the
United Provinces are unquestionably the three which have in 'ilﬁ past been
foroed to exercise the greatest ecomomies. Inequality there has beon, and
inequality I am afraid there must always be to some extent ; but it is not nearly
50 bad as the Hon'ble Pandit would have us to beliove. For it must be re-
membered that our settlement system:has tended steadily to remove tho in-
equalities betweén thé different provinces which the Hon’ble Member has
complained of. There have been periodical re-settlements for the last thirty years,
and in this interval thére has'been a stéady advanoe in the equipment of every
single province. The nﬁ;easum has beett constant in the direction of greater effi-
ciency and greater comfort. The supervigion and the control of the Oentral Gov.
ernment have had the same tendenoy. - All these influences have reacted on each
suocessive settlement and have inovitably worked towards levelling up the scale
of expenditure in the different provinces. At every periodical review the poorer
Governments have ¥ressed their grievances, and the haggling of the last thirty

ears has now established a rough equality. In this way I genuinely think the

nited Provinces have unl a congidorable share of grievances wzich at one
time they d. In old days they suffered for their own virtue. In later
days they have been certainly making up lost ground.

“My own connection with the province in provincial finance began when,
the present Lord MacDonnell ruled the province. He was not six months in
office before he saw the financial poverty of the province and set to work to
seoure more generous treatment, and those who are acquainted with Lord
MacDonnell’s methods may be quite sure that he got it. The next re-settlement
after that was in 1904, when the negotiations and the battles of the province
were fought by the Hon'ble Mr. Holms; and here again those of us
who have ever had to do business with Mr. Holms need no assurance from me
that he got his money’s worth. The last re-settlement of the ince was in
1907, when Bir John Hewett himself bearded the Government of India at Simls,
and after days of hot negotiation and discussion concluded a bargain which left
very little tobe desired. The further readjustment which has now taken place
has alsobeen on lines of more elasticity and more liberality ; and I sincerely
believe that the result will be steady and advancing prosperity for the United .
Provinces. I must oppose this resolution.”

The Hon'ble PANDIT MaDAN MORAN Maraviva: “8ir, if I have given .
expression to more §loomy views regarding the condition of my people .than is
justified by facts, I should certainly be 8OITYy for it. No one can be more
pleased and thankful to know that that condition is really better than I have
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deseribed it. But I venture to think that anybody who will go through the pro-
vince now, anybody who will enquire into the present condition of the people
there, will largely, if not entiroly, support what I have said. My Hon’ble friend
has said,Sir, that there has heen a great improvement in the provincial assignments
made to the United Provinces. I gratefully acknowledge that it has ieeu £0,
but my point of complaint is that, although this has heen done, the position of
the United Provinces is yet oxtremoly unsatisfactory. My Hon'ble friond
admits that there has been 1nequality in the treatinent of the differont provinces.
But he also says that such inequality there must be; I do not agreo that tho
Govermment cannot remedy this inequality. I submit, Sir, there that is no
reason why the inequality should not be remedied when both the con-
tributions of the province and the nceds of tho province justifies such n
measure, and when the finances of the Government of India permit of such
inequality being remedied. The fact that there has been a mistake in the past
is no justification for perpetuating that mistako. With all the improvement
which has heen made in our position and to which my Hon'ble friend has
referred, the provinces do not yct get a fair share of the revenues—do not- get
sufficient revenues—to be applied to purposes which directly affect tho vital
interests of the people. I have mentioned some of the most pressing require-
mwents of the people; I do not wish to take up the time of the Council by
repeating what I have said. I submit that the fact that other provinces are
receiving one-half of the land-revenue is by itsclf o stro;f enough justification
in support of the view that I havesubmitted to the Council. My Hon'ble friend
has said that, if we got what I ask for, it would rnise the share of the United
Provinces to an excessive degree. I submit, Bir, that, ns I mentioned Dbefore,
if the one-eighth share of our land-revenue, which would come to about 80 lakhs,
Wwill be given to our province, that would bring ws very near to the avernge
percentage of the provineial share for all India, which is about 61. If we get
80 lakhs, we will not be better off than several other provinces, and yet not as
well off as some other provinoces, for instance, the Ceniral Provinces, which ure
receiving 71 per cent., or Bombay, which receives 60 per cent., or Eastern
Bengal and Assam, which receives 68 per cont. But the worst of it is that, if
wo do not get what we want, there is not suflicient margin left to us for
providing for the wﬁ of the province in all the dircotions in which an
advance should be e.

“I have done my duty, Bir, in submitting this resolution to the Council
and to the Government, and I hope that the Government of India will be
pleased to reconsider the matter, notwithstanding the fact that their present
attitude does not seem to be favourable toit. If the Government will not
increase the sharo of the provincial revenues, tho fate of the United .Provinces
will be most deplorable.”

The Hon'ble Biz Guy Freerwoop WiLsoxy : “I1 have listened with great
interest to the very exhaustive and somewhat oxhausting statement of the Hon'ble
Pandit Malaviya; but I am sorry to say that I adherc to the view which I
had already formed, which was thot all the claims of all the provinces have
received the most careful, the most painstaking and the most sympathetio treat-
ment. I may say that tho whole question was under review for many mouths
at Bimla, and I do not think there was any feature in any of these readjustments
which was not approached with the desire to do justico to each and every
province, and which was not gone into over and over again.

“T am sorry it is not possible for me to accept the resolution.”

The resolution was put and rejected.

Tae PrESIDENT: “Gentlemen, I fear therc is no chance of getting
h the next resolution before 5 o'clock ; go it will bo convenient that we

should now adjourn. The Council is adjonrned till 11 to-morrow morning.”

J. M. MACPHERSON,

Secretary to the Government of India,
Legislative Department.

OALCUTTA ;
The 17th March 1911. "





